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o CORRIGENDA

" In the Parhamentary Debates (Part 1—Questions and Answers), First Session,
1950—
In Volume I,—
1. No. 8, dated the 8rd February, 1950,—
(i) Page 55, line 8, for ‘‘Shiromoni’’ read *‘Shiromani’’;
(ii) Page 68, line 18 from bottom, for ‘‘Seht’’ read ‘‘Seth’’;
2. No. #, dated the 8th February, 1950,—
(i) Page 70, ling- 19 from bottom, after ““Will"’ insert *‘the’’
(i) Page 82, omit line 10;
8. No. 5, dated the Tth February, 1950,—

(i) Page 98, line 4 from bottom, for ‘‘or’’ read ‘‘of’’;
(ii) Page 112, line 9, for ‘‘fields’’ read ‘‘oil-fields’’;

4. No. 6, dated the 8th February, 1950,—
(i) Page 138, last line, for ‘““does not go’’ read ‘‘goes’’;
(ii) Page 189, line 21 from bottom, for ‘‘Sadar’’ read '‘Sardar’’;
(iii) Page 140, line 11 from bottom, for ‘‘peased’’ read ‘‘pleased’’;
(iv) Page 148, line 11 from bottom, for ‘‘delaying’’ read ‘‘defying’’:

5. No. 7, dated the 9th February, 1950,—
Page 174, last line, for ‘‘(52)’" read ‘‘(25)”;
6. No. 8, dated the 10th February, 1950,—
(i) Page 195, line 11, for ‘‘completed’’ read °‘complete’’;
. (ii) Page 204, line 4, for ‘‘lakhs’’ read ‘‘lakh’’;
7. No. 9, dated the 18th February, 1950,—
Page 208, line 8, after “‘in’’ insert “‘a’’;
8. No. 11, dated the 16th February, 1950,—
(i) Page 280, line 8, after ‘‘apart’’ insert ‘‘from®’;
(ii) Page 281, insert ‘‘IMPROVEMENT OF ToBacco CULTIVATION'' a8
heading to Starred Question No. 270;
9. No. 18, dated the 20th February, 1950,—
(i) Page 827, line 2, for “Wil” read *“Will”;
(ii) Page 835, lines 2 and 8, jor ‘‘hydrometeorclogica’’ read ‘‘hydro-
meteorological”’ ;
(iii) Page 848, line 18, for ‘‘No. P-85/50"" read ‘‘No. P-84/50";
10. No. 14, dated the 21st February, 1950,—
(i) Page 886, line 8 from bottom, before **Will'" insert ‘‘(a)’’;

(ii) Page 888, in heading to Unstarred Question No. 49, for ““AUD"
read “‘AND"’;



11

12,

13.

14

15.

16.

117.

18.

19.

20,

No. 15, dated the 22nd February, 1950,—
Page ?115. line 10 from bottom, for ‘‘Appendiz 1’ read “Appendzz
1r-; ‘
No. 16, dated the 28rd February, 1950,—
(i) Page 428, line 8, for ‘‘Rallway’’ read *‘Railweys'’;
«li) Page 424, line 12, after ‘‘Railway’’ insert ‘‘survey’’ and line 27,
for “‘have” read ‘‘has’’;

(iti) Page 444, line 9 from bottom, for ‘‘Sum’’ read ‘‘Sun’’;

No. 17, dated the 24th February, 1950,—
(i) Page 471, line 4 from bottem, for ‘‘catting’’ read ‘‘cslling’’;
(ii) Page 472, line 19, for ‘‘Government’’ read ‘‘Governments’’;
No. 18, dated the 27th February, 1850,—
(i) Page 490, line 2, for ‘‘had’’ read “‘hard’’;
(ii) Page 500, for existing headivg to Starred Question No. 580, read
‘“ExporT oF MicA™’;
No. 19, dated the 28th February, 1950,—
(i) Page 516, line 1, for “‘remiissi of th'’ read ‘‘remission of the'’;
(ii) Page 522, line 1, for “‘lik’’ read ‘‘likely’’;
(ii) Poge 526, line 8 from bottom, before ‘‘discentinue’’ insert ‘‘to"
and for ‘‘telegram’’ read ‘‘telegrams’’;
No. 20, dated the 1st March, 1950,—
(i) Page 558, last line, omit ‘‘the’’ before ‘‘so-called’”;
(ii) Page 554, line 17, for *‘Gove nment’’ read ‘‘Gevernment’’;
(iii) Page 560, line 16, for ‘‘re-introduction’ read ‘‘re-introduced’’;
No. 21, dated the 2nd March, 1950,— o
(i) Page 587, line 14 from bottom, after ‘‘put’” insert ‘‘up’’; ~
(i) Page 578, line 2 from bottom, after ‘‘that’’ irsert “may’’;
(iii) Page 585, in heading to Sturred Question No. 609, for
‘““PPERSONS’’ read ‘‘'PERSONS’’;
No. 22, dated the. 6th March, 1950,—
Page 016, line 1, before “‘limits'’ insert ‘‘age’’;
No. 28, dated the 7th March, 1950,—
Page 640, lines 1 and 2, for ‘‘Infomation’’ read ‘‘Information’’; )
No. 24, dated the 8th March, 1950, '
Pnge 658, line 8, for “'ot’’ read “‘to”’;

. No. 26, dated the 10th March, 1950,—

Page 717, line 14, for ‘‘not’’ read ‘‘note’’;

. No. 27, dated the 11th March, 1950,— .

(i) Page 749, line 10, for ‘‘pudchase’’ read ‘‘purchase’’;

R

(ii) Page 755, line 2 from bottom, for ‘‘corruption’’ read *!consump-
tion”’;

. No. 28, dated the 18th March, 1950,—

(i) Page 787, line 8, for ‘‘outpt’” read “‘output’’;
(i, Page 788, line 17, for *‘is’’ occurring after *‘There’’ read *‘are”



In Volume IT,—
24. No. 1, dated the 14th March, 1950,—

(1). Page 825, line 6 from bottom, for *‘Ferbuary’ read ‘‘February'’;
(ii) Page 833, line 16 from bottom, for ‘‘¥ar’' read ‘‘far’’;

25. No. 2, dated the 15th Muarch, 1950,—

Page 857, line 16, for ‘‘Boys’’ read ‘‘Boy'’’;

28. No. 4, dated the 17th March, 1950,—

27.

28.

29.

80.

31.

82.

83.

84.

85,

(i) Page 899, for line 22, read ‘‘that if he was mvxted he would be
prepared to come again, and, if so, is thére’’;

(ii) Page 901, omit line 9 fram bottom;
(iii) Page 918, in heading to Starred Question Na. 944, for “‘Com-
MUNICATN."’ reéad ‘‘COMMUNICATION';

No. 5, dated the 20th March, 1950,—
Page 927, line 11 from bottom, for ‘‘instslments’’ read ‘‘instal-
mental’’;
No. 6, dated the 21st March, 1950,— )
Page 968, for existing last two lines read ‘D%, 8. P. Mookerjee:
I think bhat question’ will arise .after the Institute comes into
existence’’
No. 8, dated the 28rd March, 1960,—
Page 1020, line 14 from bottom, for ‘‘moring’’ read ‘‘morning’’;

No. 9, dated the 24th March, 1950,—
Page 1059, line 21, for ‘‘pltased’’ read *‘pleased’’;

No. 10, dated the 27th March, 1950,—

(i) Page 1075, line 5 from bottown, for “"go’’ rcad ‘‘got’’;

(ii) Page 1082, line 8 from bottom, after ‘‘of'’ insert ‘‘the’’;
(iii) Puge 1101, last line, for ‘‘strinency’’ read ‘‘stringency’’;

No. 11, dated the 29th March, 1950,—

(i) Page 1125, omit line 5 from bottom and after ]me 8 from bottom,
tnaert “Appeuduc V1, Annexurc No. 5 ;

(ii) Page 1131, line 1, after *‘block’ insert ‘‘graut’’;
(ii) Page 1188, line 20, for “‘Cindhya’’ read ‘‘Vindbys’';

No. 12, dated the 30th March, 1950,—
(i) Page 1172,:0mit line 16 and in line 17, for “‘1848'" read ‘'1048"";
(i) Page 1177, in heading to Starred Question No. 1252, for *‘IMmi-
GRANTS'' read ‘‘INBURGENTS'';
No. 18, dated the 31st March, 1950,—
Page 1218, line 28, for *1:74 and 1:17" read *‘'1°74 and 1°17";

No. 14, dated the Ist April, 1950,—
- Page 1242, line 18 from. bottom, for ‘1386 rcad ‘'1N26'°,



317.

39.

41.

4.

48.

44,

4

. No. 15, dated the 8rd April, 1950,—

(i) Page 1254, line 1, for “Dr. P. 8. Mookerjee’’ read ‘‘Dr. 8. P,
Mookerjee’’;

(ii) Page 1268, line 18 from bottom, for ‘‘rehbiwalas” read *'Rahri-
walas” ;

(iii) Page 1271, line 9 from bottom, for ‘‘Ministry’’ read ‘‘Minister’;

No. 16, dated the 4th April, 1950,—

(i) Page 1282, line 2 from bottom, for" “happend’’ read ‘‘happened’’
and line 1 from bottom, omit ‘‘here’’; '

(1) Page 1291, line 5 from bottom, after ‘‘that’’ insert ‘‘may be’’;

. No. 18, dated the 6th April, 1850,—

(i) Page 1858, in heading to Starred Question No. 1467, for
‘‘ExpERTS’’ road ‘‘ExprorTs’’; line 21, for ‘4"’ read ‘‘41"” and
line 6 from ‘bottom, for “‘spending’’ read ‘‘sending’’;

(li) Page 1354, line 4, for ‘‘hunred’’ read ‘‘hundred’’;
(iii) Page 1872, line 1, for “‘(i)’" read “‘(ii)’’;

No. 19, dated the 8th April, 1950,—
(i) Page 1879, line 16, after ‘‘fact’’ insert ‘‘that’’;

(ii) Page 1888, line 5, for ‘‘ond’’ read ‘‘and’’ and line 15, for ‘‘held”’
recd ‘‘help’’;

. No. 20, dated the 10th April, 1950,—

Page 1488, last line, for ‘‘of broadcasting is completed’’ read
‘“devolved upon the Government of India?’’;

No. 21, dated the 11th April, 1950,—
Page 1460, line 11, for ‘“No. 11"’ read ‘‘No. 11"°;

No. 22, dated the 12th April, 1950,—

(i) Page 1486, lines 2 and 1 from bottom, for ‘“intstibuted’’ read
“‘instituted’’;

(ii) Page 1498, between lines 12 and 13 from bottom, insert
“STATEMENT BY MINISTER OF OSTATE FOR TRANSPORT 76
EXPENDITURE IN AssaM’’;

(ili) Page 1469, in heading to Starred Question No. 1684, for
“‘NporB’’ read ‘‘INDORE’’;

(iv) Page 1501, line 9 from bottom, for ‘‘Telgu’’ read ‘‘Telugu’’;

No. 28, dated the 14th April, 1950,—
Page 1505, line 8, for ‘‘Homes’’ read ‘‘Home'’;

No. 25, dated the 17th April, 1950,—

(i) Page 1572, line 8, for ‘‘acrerage’’ read ‘‘acreage’’;

(i) Page 1594, line 5, for “Project’’ read “‘Projects’;

(iii) Page 1597, line 3 from bottom, after ‘‘to’ insert ‘‘a’’;

(iv) Page 1598, line 20 from bottom, for ‘“1773'’ read ‘‘1788'";

(v) Page 1608, in heading to Starred Question No. 1794, for ‘‘Semps’’
read ‘‘Seeps”’;



In Volume 1II,—

45. No. 1, dated the 18th April, 1950,—
(i) Page 1622, line 2 from bottom, for *‘28,78"" read *‘28,739'";
(ii) Page 1634, in headmg to %arred Question No. 1795, for
‘‘INCUME-TAX"’ read ‘‘INCOME-TAX’
_ (iii) Page 16‘36 in heading to Starred Questlon No. 1827, for “Kam-
PR’ read ‘“KAMALPUR”

46. No. .2, dated the 19th April, 1900,—
(i) Page 1657, line 8 from bottom, for ‘‘loging’’ read ‘‘losing’’; and
(ii) Page 1670, line 9, for ‘‘kutch’’ read '‘Kutcha'’,

In Volume 1,—
1. No. 9, dated the 18th February, 1950,—

- !

(i) T8 {R, Wf| R R Hy " A g < AR |
(ii) o5 3, dfFr AXF IR A E X F " K g “& 0§
(iii) 9w 393, df|@ Y ox < e V' & g I U g )
2. No. 11, dated the 16th- February, 1950.—
qs5 %Y, GfET 3R 9T ¢ AT A wg “AqR " 9§
3. Né.'l:’,, dated the 17th February, 1950,—

-

(i) qu5 3y, FfE@ Qo R “ g F Mg g " @
(1) % Y4, 94 2L 9T X@w ' Ay ywg ¢ qok " qF )
(ifi) g5 %0, @ R X “ MT V' A g < wwH " 9F
(iv) 9% %, dfr #\w%fswrﬁ\'w"t{w”ﬁm“m"qi 1
(V) 83 0%, i 4 97 “ mifawx ” 7 ag « Mg " 0¥
(vi) 955 0%, dfdd ¢ qu A" Mumg 7" aur” Awew ' W oy

“dwfaw " @
(vii) q5 30%, df|m 93 o« fazt " &Y o faark " oF
(viii) &5 3R, dfe 3q2 ) " A omg “? " g
(ix) g% %3, Gfwr 33 qu  Fowadasr " ¥} ag ¢« foedde ” of |
4. No. 14, dated the 21st February, 1950,— ‘
(i) %5 3%, Gl 3P a¢“ A" g “ WA 9F 1.
(ii) qez30e, dfE ¥ g JER " T g« I9Q " qF |
5. No. 16, dated the 23rd February, 1950,—

(1) 955 ¥3¢, e R v agr”’ ) g ¢ 9T " qF
(ii) q=5 ¥3¢, df 2o a7 A ' & oy ¢ qrof " qF )



(iii) 985 ¥3¢, gfaT e a o "W g AW VT 9g o
(iv) qs; ¥R, SR Y AT WY 9 ¢« TR Er Wy wg ¢ A EE
a8
(V) 9 ¥ay, dfire v 9T axd) oY omg gAY " 9F )
8. No. 17, dated the 24th February, 1850,—
qss Voo, dfe AR & s #1 {4 ¢ ghafaz o ang ¢ gfaafen ”
9% |
7. No. 20, dated the 1st March, 1950,—
T3 4&o, FiRr 1 W wfedwr " N owrg ¢ afady 7 o§)
8. No. 23, dated the 7th March, 1950,—
85 % ¥¢, G I3 X TAdRe Ay g ¢ TR g )
9. No. 206, dated the 10th March, 1950,—
qe3 wRe, G AR AFITH 4 g IT Y 7 & I ¢ TR 9y
In Volume II,—
10. No. 2, dated the 15th March, 1950,—
(1) g5 ¢¥o, dfR i & Fax N A ¢ q¢ “AfeEr ' wr Iy
“mfeg grE " 9§ )
(ii) % ¢¥o, dfw 1 & FUT A AT o 9T MFF " WG “AH ' G |
(iii) qe3 ¢¥¥, qfr 2o g2 “aff "Sromg “a i oF
11. No. 6, dated the 21st Mareh, 1950,—
(i) g% 4o, Gf| AT ¥ FR ¥ @ “Jr” M wg “T’"
(ii) g *%¢, dfmm ¢ o “ Yer v 7 #r o “ Gfer A )
12. No. 15, dated. the 8rd April 1950,—
T8 ey, dfRr 3 weg” Aoy “ g 9
18. No. 17, dated the 5th April, 1950,—
qes 33}, Gfer ¢ 9T ¢ wgm A wg ¢ agE " oF)
14. No. 18, dated the 6th April, 1950,—
755 2343, dfmr R 9T ¢ forama " &Y g ¢ farerr ' o
15. No. 24, dated the 15th April, 1950,—
(1) q55 ¥y, dfier AR F3qcy a3 “ &R 7 wog dR U ag)
(i) qu8 tuve, Gfr 8 9T FTEWT *° H) IE “ FEAA - 9 1
16. No. 25, dated. the 17th April, 1950,—
(1) T 24eR, dfe ¥ aT « I " A Jg “ A% " 9F
(ii) o5 tyeR, dfmr « 92 T " & oy ¢ Qe T g o
In Volume III,—
17. No. 1, dated the 18th April, 1950,—
55 2R LS, R 2o @ ¢ FT Y wroRrg W T ag




In Volume I—
1. No. 7, dated the Oth February, 1950.

- UR et &phile 20 e S udibn-“,h.,_._‘sé-!OVlsbo
2. No. 9, dated the 138th February, 1950.
—opn euida e s eSTas F ol o me -t e imis (1)
- ¥R et gl 00 Ay S ee o) 2 el yhae =¥ ) aie (1)
3. No. 12, dated the 17th February, 1956.
- ¥R ee &Ul a0 Jpy S ee & 2 - 1Y e =PIt mie
4. No. 14, dated the 21st February, 1950.
R L R UE Y I S uu.mn-n,h.-c‘—.‘np-rvvw(u)
) eerl.sug‘l.-.pqé te pud 0 - 1) yhae - PVA s (1}
5. No. 17, dated the 24th February, 1950.
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6. No. 20, dated the 1st March, 1950.
. UR ceolila Agpe & ceol 0 - |V o o e 0OF ki ()

- UR et iy NWIAEy S e e B =)yl = 0Y4F &mio (V)
7. No. 21, dated the 2nd March, 1950. v

- Ut e deb 0 Jlpy S ok = A yae - DAV ki
8. No. 23, dated the Tth March, 1950.

-ty e il 0 Jlpr £ e akye 0 =)V yhee - ) &mie (])

- Uaby 0 e 0 Sl J o 0= [yl o - IV ke (F)

-uedy  te JSlpeo » S § «da'hpgau-'v,h.-e@&-ﬂwmu(r)
9. No. 26, dated the 10th March, 1950.
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coR g 0 Sl S e ol n- )Y Yoo o Y YWe danbo (|+)
Suetr 0 ol e & e ,l,.ilu-’o,h.‘._,_?‘}-VFO amis ()})
- ot e b a e & nﬂ,!n-w,b..géng-vrom(”)



8
10. No. 27, dated the 11th March, 1930.
SUteR e Yyl 0 e S ety g0 0 - P jhe P - VO ke
In Volume II— '
1. No. 2, dated the 15th March, 1950.
g ) te e 0 Jlps S et e -9 sl o W - AP asie  ())
R My a Jder S eedeg w - 1Y e - VO axue (F)
2. No. 5, dated the 20th March, 1950.
- LR e ol;l.n S S e d',fn-r,k.. o oD Y axue
8. No. 11, dated the 29th March, 1950.
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4. No. 20, dated the 10th April, 1950.
Sotr et Lo Sy Jpr £ e ko ¢y w = IA plou = |Fer &mio  (})
ety tt 0de a0 Jlpa S ke yoe B = 1) plow = IMFY smie (V)
5. No. 28, dated the 14th April, 1930.
- UH e il 0 Jlpr S oo e - ) g o 0 - 1000 &mde ()
It o L Uy 2 s & e Lalye 02 - Vo - )01 amiv (V)
“UMR ot S Jps S e B - b o S - |01 dmie (r)
cuwyr e T a Apr S ey w - e - |0)Y &mie (1)
ety e VVre Bl S e Ve 0 |} jhe o e s 10)Y kmio (2)
Sowty e lBPon e S e Ko w < Fybe =100 dmio  (Y)
SoedR I 0 Jlpy S e s 9| = F she o gopb - 1010 &xde (V)
6. No. 24, dated the 15th April, 1950.

- AR e &Uay Ny See W 0 =4yl - JOMV axue (1)
- ¥R e M Joy S el w - ybu - JOM9 axue ()

In Volume ITI—
1. No. 1, dated the 18th April, 1030.
- UPR wolii 2 Jlae Seeoll w <1ty = JYeA &mio (1))
- O e Wy 0 Jlpy S e @5 30 = 9y o P - 1Yo &xie (1)
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PARLIAMENTARY DEBATES
(PART I—QUESTIONS AND ANSWERS)
Monday, 20th February, 1950.

The House met at a Quarter to Eleven of the Clock

[Me. SpEARER in the Chair]

MEMBERS SWORN

Colonel B. H. Zaidi (Uttar Pradesh).
Shri V. T. Krishnamachari (Rajasthan).

ORAL ANSWERS TO QUESTIONS

Ramwway CorrisioN AT KANPUR

%344. Shri Sidhva: (a) Will the Minister of Rallways be pleased to
state whether it is a fact thab on or about 20th August 1949 the Delhi-Howrah
Express collided with the G.I.P. Passenger at Kanpur?

(b) If B0 how many persons were injured and how many died?

(c) What was the cause of thig accident?

(d) Has an enquiry been held and if so, what are the findings?

The Minister of State for Transport and Rallways (Shri Santhanam): (a) 12
Down Delhi-Howrah Express collided with the rake of 806 Up G.I.P. Passenger.

(b) Sixteen persons received minor injuries.

(0) and (d). An Enquiry by a Committee of Senior Railway Officers was
held. The Finding of 3:9 Committee was that the accident was caused by
No. 12 Down Express having been wrongly admitted on a line already occupied
by the rake of the Kanpur-Banda Passenger train at Kanpur Central, as a result
of the non-observance of certain of the prescrived wules by the Assistant Station
Masters of the two Cabins, on duty at the time of the accidents.

Shri Bidhva: May I know what action has been taken against the Assistant
Station Masters and others who were responsible for this?

Shri Santhanam: Two Assistant Station Masters have been demoted as
Bignallers. One senior Cabin Assistant Station Mhaster has been demoted
temporarily for one year. And in regard to the driver of No. 12 Down Express,
his increment has been stopped for six months.

Shri Sidhva: Do Government consider this punishment sufficient for avoid-
ing any further accidents?

Mr. SBpeaker: It is & matter of opinion.
(317)
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Shri Sidhva: May I know whether a similar type of accident—that is, wrong
siding—occurred last week in respect of a train on the G.L.P. track with the
result that there were several casualties, and if so, what steps Government

intend to take to stop the intentional lack of the semse of duty on the part of
railway officials?

Shri Santhanam: Unless the hon. Member gives me the particulars of the

secident I cannot say anything offhand. But the senior officers considered
this punishment adequate.for the purpose.

Shri Kesava Rao: May I know whether any amount was paid by way of
compensation to the persons involved in the accident?

Shri Santhanam: The injuries to persons in this accident were very minor
and therefore there was no question of compensation.

Shri Kamath: Are railway accidents in India tending to be on the increase
or the decrease as compared with the previous years?

Mr. Speaker: Order, order. It is a very gemeral question.

Shri Kamath: I shall put it this way. Have there been more railway acci-
dents this year, that is from the 1st of April 1949 up-to-date, than in the corres-
ponding period of the previous year?

Shri Santhanam: I think in the last year there have been less accidents than
in the previous year.

8hri S8onavane: May I know whether there is any asutomatic mechanical
device of preventing trains running into tracks already occupied by another
train, and if not, will the Government ask any scientist to devise one?

Mr. 8peaker: The hon. Member will not make suggestions but ask for infor-
mation only. Is there any reply to the first part of it?

Shri Santhanam: I do not think it is possible for any scientist to devise any
machinery by which a track cannot be occupied by two trains at the same time.

Shri Frank Anthony: May I know whether in any case in the past year

where officials have been found guilty of departing from traffic rules and preci-
pitating accidents, any official has been removed from service?

8hri S8anthanam: I have already stated that the officials concerned in this
particular instance have been punished.

Shnt Kamath: How many of the accidents during the last year have been
due to the negligence on the part of the running staff and station staff and how
many due to mechanical defects and sabotage?

Mr. Speaker: I do not think this really arises out of the question.

PrIORITY FOR BoOXING GooDs oN G. I. P. axD B. B. & C. I. RatLways

*346. Shri Sidhva: (a) Will the Minister of Rallways be pleased to state
what is the present position of priority for booking goods from Bombay on
G.1.P. and B.B. & C.I. Railways?

(b) What are the articles which are closed for small bookings h sen
$rains and by govds trams® g8 Ny pessenger

(¢) How many stations on B.B. and C.1. arnd G.1.P. Railways are rlosed
for booking from the month of April 1949 up-to-date and when do Government
intend re-opening the stations for booking?
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The Minister of State for Transport and Railways (Shri Santhanam): (a) The

booking of goods from Bombay—G.I.P. eand B.B. & C.I. Railways is free except
that priority regulation is enforced as and when necessitated by operating

oonditions. Such occasions are infrequent.

(b) A list of the articles whieh are not accepted for booking as parcels by
passenger train over the G.I.P. and B.B. & C.I. Railways is laid on the Table of
the House. (Copy N_ﬁed in the Library. See No. P-62/50.)

There is: no restriction in the booking of any article as ‘‘Smalls’’ by goods
train,

(¢) No station on the G.I.P. and B.B. & C.I. Railways has remained closed
* for: booking froxn April 1949 up-to-date. The latter part of the question does not
therefore, arise.

8hri 8idhva: May ] know whether the wagon situation on the broad gauge
line hag been improved, and if so, why on & small scale the restriction is still

maintained ?

Shri Santhanam: I have already stated that the restrictions are not main-
tained, but oceasionally when there is congestion temporary restrictions are

placed. Otherwise, both the lines are generally free.
8hri 8idhva: May I know whether, apart from small bookings, large bookings
by passenger trains are open?

Shri Santhanam: I am afraid my hon. friend has not understood the posi-
tion. ‘Small booking is by goods train and the other one, namely, parcel is
by passenger train. Only certain articles are not allowed to be sent as parcels
by passenger trairs, They are allowed to be sent either as ‘‘smalls’’ or by

wagon-loads in goods trains.

Shri S8idhva: What is the maximum weight of the parcel described by the
hon. Minister which can be sent by a passenger train?

Shri Santhanam: There are some limitations both as regards volume and
weight for which, however, T would require notice.

8hri Sidhva: Does the hon. Member know the difference between a ‘‘parcel’’
and a ‘‘small goods'’? ‘

Mr. Speaker: Order, order.

Shri Deshbandhu Gupta: How many days does a passenger-parcel train take
to reach Delhi from Bombay?

Shri Santhanam: It depends upon the train. Bometimes it comes very
quick, but sometimes due to unloading of parcels- at way-side stations it takes

s lot of time.

8hri Deshbandhu Gupta: Is he aware of the fact that it takes abous ten
days for a passenger-parcel-train to reach Delhi from Bombay?

Mr. Bpeaker: Order, order.

Shri Sonavane: What is the priority number in respect of leather goods and
raw hides for booking as ‘‘goods’’?
REsTRIOTIONS ON ENTERTAINMENT OF GUESTS

*846. Shri Sidhva: (a) Will the Minister of Tood' be plensed to state
whether it is a fact that in the Food Ministers’ Conference held in August
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last, it was decided that there should be an uniform system regarding the
number of guests to be entertained at parties in connection with various

functions ?
(b) If so, what is the number?

(o) Is it a fact that the Government of India recommended at the instance
of various State Governments, that 50 should be the meaximum number of
guests on such occasiong excluding the members of household?

d) Are all the State Governments following an uniform policy as decided
in Conference ?

The Minister of Yood and Agriculture (Shri Jairamdas Doulatram): (a) to
(c). The Food Ministers’ Conference in August last accepted the need for
adopting austerity measures throughout the country but in view of the divergent
opinions expressed on the proposals regarding the number of guests etc., agreed
that the final decision should be left to the Government of India. The Govern-
ment of India decided with regard to number that (i) on occasions of marriage
and funerals, the number of guests, excluding the members of the household,
‘who may be provided with rationed grains should not exceed 50 in number and
(ii) for ordinary entertainments at which rationed food is served the number of
persons including host/hoste should not exceed 25.

(d) Some of the State Governments have suggested minor variations as to
the occasions or articles of food for which the above limits are presecribed.

8hri 8idhva: May I know whether these orders of the Government of India
are being followed by ell the /States Governments? Is it not a fact that the
‘Governments of Bombay and the Punjab are not following them?

Shri Jajramdas Doulatram: As I have said, they have suggested minor
changes which are being considered. I expect that all the States Governments
will carry out the final decision given by the Government of India.

Shri Kesava Rao: May I know whether it is a fact that a high official of
;.ll:e }:(l}overnmenb of India recently fed about 2,000 people during a marriage at
his house?

Shri Jairamdas Doulatram: I am not aware of that, but I do not know whether
rationed food was distributed there.

8bri R. K. Chaudhuri: Do the rules operate also on any parties held by the
President and the Embassies?

Shri Jairamdas Doulatram: Certain exceptions are made in Delhi. For
instance, there is no restriction in the case of Government House so far as the
number of guests is concerned. And one or two special exceptions are made
ag in the case of Embassies.

Shri R. K. OChaudhuri: So, there is no restriction as far as the Embassies
are concerned?

The Prime Minister (8hrl Jawaharlal Nehru): None of the Embassies is
affected by these rules.

Shri Kamath: Have any instances been brought to the notice of Government
recently when Governors or Ministers in the States refused to participate in
dinners and walked out because the party consisted of more than twenty-five?

Shri Jairamdas Doulatram: Yes.
8hri Kamath: What action was teken in those cases against the hosts?
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8hri Jairamdas Doulatram: I believe the parties must have been stopped or
the rationed articles removed. In any case, I understand there was one instance
in Bihar and I shall enquire as to what happened.

8hri R. Subramaniam: Is this limit regarding the number of guests appli-
cable to non-rationed areas also?

Shri Jajramdas Doulatram: It applies to the entire area of the State—rationed
or unrationed.

8hri Tirumala Rao: With regard to the reply given by the Prime Minister,
do our Embassies abroad enjoy the same privilege?

Shri Jawaharlal Nehru: Yes, Sir.

Shri R. K. Ohaudhuri: May I know if two or three Members who hold
ration cards can combine together and invite twenty-five each?

Mr. 8peaker: Order, order. That is entering into an argument.

Khwaja Inait Ullah: Does this rule apply to the rural areas also?

8hri Jairamdas Doulatram: Yes.

S8hri Kamath: Apart from stopping the party, is no action taken against
the host who invited more than twenty-five guests?

Mr. Speaker: Order, order.

PRODUOCTION OF CEBEALS

*847. Seth Govind Das: Will the Minister of Food be pleased to state the
latest position about production of cereals in the country, and the deficit. if
any, expected during the next six months?

The Minister of Food and Agriculture (8hri Jairamdas Doulatram): The
food estimates are not assessed on a six-monthly basis, but for the whole
year. According to the State Governments estimates the total deficit in their
food budgets during 1950 will amount to 85 lakh tons. In view of better
crop prospects this year the total distribution required from the centre at
present is expected to amount to 2057 lakh tons of which 6'75 lakh tons is
likely to be available from surplus areas within the country.

I3 M= a0 AT AW F 9 FOT JST T ¥ T AT
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Seth Govind Des: Have the Government received separate reports from
the Governments of the States, intimating them any expected fall in the
kharif crop to be harvested this year as compared to the one in the preceding
year?

Shri Jairamdas Doulatram: In the case of most States the prospects are
better, but in the case of some reports have come that the prospects will be
worse than the previous year's.

¥ Mfeg 9 : a9 freres w1 a8 s & ol g fF o dw

wE 7 9 A arf off, @ 9 99y WrEr Ay !

Seth Govind Das: Could this be expected that the total of all of them will
exceed this year as compared to the previous year’s?




322 PARLIAMENTARY "DEBATES [20re FEs. 1950

N SoORT AT | FATET FEH, exoept in Madras.
Shri Jairamdas Doulatram: It will exceed except in Madras.

¥ Mfrz o W@ aF W A wES & AWET §, W7 AR
43,79 TR g ord § fr ot # wadl A gEaw g g !

Seth Govind Das: Is the Government in possession of any reports giving.
intimation of an apprecisble damage having been done as far as the Rabbi
crop is concerned ?

LML R g
Shri Jairamdas Doulatram: It is also the case.
¥ Mfag gw : feaw wat ¥ Rd onft aw s € s Pt
¥ aw g !

Seth Govind Das: Ilow many of the States have sent in such reports and
from how many they are still expected?

s SR ASATH ; GAE ¥ AR arar g1 § fF 1w aw@w
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Shri Jairamdes Doulatram: The latest I have heard is from 'the Punjab.
Tt is to the effect that previously rains proved to be beneficial but demage
has occurred now because of the cold waves.

¥z Mgz =@ : it A 17 g @ade ¥ g A € o A
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‘Seth Govind Das: From all such reporte in possession of the Government

till.date, could it be anticiputed that the sum-total of the kharif and the Rabbi
crops will be more or less?

ol FaawarE AFaTH - FH W F AR A FS AG ey A
gFar g, IO av §, FgaT N

8hri Jairamdas Donlatram: Nothing can be anticipated with regard to the
Kabbi crops at this stage. The prospects, however, seem to 'be better.

Loss oF Foop GRAaINs

*348. Seth Govind Das: Will the Minister of Food be pleased to state the

steps that are groposed to be taken to safeguard decomposition or loss of foed-
grains due to bad storage or due to insects and rats?

The Minister of Food and Agriculture (Shri Tatramdas Doulatram): (1)
Grain is stored preferably in damp and rat proof godowms.
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(2) Disinfestation measures such as dusting of insecticides on bags, fumi-
gation of stocks etc. are carried out wherever technical staff is available.

(8) Training for insecticides work has been given to 1827 members of the
staff of 14 States and training will be extended to the other states.

(4) Technical organisations to carry out the above measures have been
set up at the Central Government depots and by some of the State Govern-
ments. Such of the State Governinents as have not yet set up technical
orgenisations have been asked to do so imuncdiately. The State Governments
have been also asked to provide proper godowns for storing grains. The loss
due to bad storage and insects and rais will be substantislly reduced as these
steps are taken.

¥ Mz w @ ae oo TFew g g1 SN afaead
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Seth Govind Das: Is there any hope that damage of the type done during
the last year will be less this year?

WY SawETy 1S ¢ WED ATAT § | As & matber of fact, we

are progressing. In 1947 the loss in transit and storage in Central godowns
K:& € per cent. In 1949 it was reduced to .8 per cent. that is by about one

Shri Jairamdag Doulatram: Such is the hope. As a matter of fact, we
are progressing. In 1947 the loss in transit and storage in Central godowns

wes ‘6 per cent. In 1949 it was reduced to ‘'8 per cent. that is by about one
shalf.
¥ Afarzw : v fem Reg & a8 9 = e @ W &
Xow! 79 ¥ foq, o fomr fomr Reg ¥ o ™ § A fe
o 2eq & Ty § 7
Seth Gowvind Des: In which of the States, this work carried on by the

Centre to safeguard against loss of this type has already commenced and in
which of them this is still to be commenced?

s TATwEE NeaTH . T59E, AE, do fo, To o, Tomm
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8hri Jairamdas Doultram: There are small technical organisations func-
tioning in the States of Bombay, Madras, C.P., U.P., the Punjab and Mysare.
‘The matter is under consideration in the rest of them.

‘Shri Ramalingam Ohettiar: Sir, may I request the Minister at least to reply
in English so that the others can understend?

Mr. Speaker: What does the hon. Member went? He wante an English
translation?

1Shri Ramalingam Ohettiar: I asked whether the Minister will be so pleased
a8 to reply at least in English. The Members can put questions in Hindi
- but at least the Ministers can reply in English.
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Mr. Speaker: The point is that it is perfectly legitimate and permissible
to use Hindi. And I may go further and say that the new Constitution makes
it obligatory. But that is a different matter. The hon. Member will get an
English translation in the proceedings. '

Shri Syamnandan Sahaya: Will the Government be pleased to state what is
the total quantity lost on account of decomposition, Insects and rats during
the last year ending December, 1949?

Shri Jairamdag Doulatram: Speaking of the Central Government godowns,
the loss due to storage was grain worth about two to three lakhs. I am sorry
I have not got all the figures handy, but with regard to loss in the country as
a whole it will be much vaster.

8hri Syamnandan Sahaya: Are Government aware that some times loss due
to men are attributed to rats and insects?

Mr, Speaker: Order, order. It is an inference.

Shri Syamnandan Sahaya: Is there any provision in Bihar for carrying
out these methods of preserving grain that may be lost in this manner?

Shri Jairamdas Doulatram: I think Bihar is one of those Governments
who are yet considering the question of setting up & technical organisation.

M Ag . | oAWAE AR S FT wm @ AR mar g fe
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Shri Bhatt: Has the hon. Minister given his attention to the fact thad
foodgrains in good condition have been allotted for animal consumption on the
pretext of the commodity being rotten? I am citing Bombay in this case.

8hri Jairamdag Doulatram: That matter is under enquiry.

Mg . T oA W S WY ag wew g frwf g
=MfEl & W ga #X 3@ § AR ag um R g qEw wE)
T aF A F I @y § o SuH AT @E omav g
8hri Bhatt: Is the hon. Minister aware that in many Stateiosodowns of

a?s.inessmen are sealed and remain sealed for months and the foodgrains ro¥
here.

Shri Jairamdas Doulatram: I do not think that is generally true, but if
{nz) attention is drawn to any particular area, I will have the matter enquired
into.

_ Shri Alexander: May I know the amount of money realized by the sale of
decomposed foodstuffs?

8hri Jaifamdas Doulatram: When the grain gets rotten, we generally sell
it to starch manufacturers who use it for the purpose of manufacturing starch,

8hri Alexander: What is the amount realized in 1949 by such salel?
8hri Jairamdas Doulatram: I require notice.

8hri Sidhva: Has the attention of the hon. Minister been drawn to a state=
ment made by the Governor of U.P. that a large number of monkeys have
destroyed food?
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8hri Jairamdas Doulatram: My oattention has been drawn by the U.P.
Government. In fact, everybody's attention has been drawn.

Shri Kamath: Is the over-all food deficit in the country more or less, than.
the total loss due to storage, destruction by rats etec.?

Shri Jairamdas Doulatram: I think the loss which we suffer on account of
Ll.lsecgs, rats and other causes would be greater than the deficit, I have men-
oned.

PrODUCTION OF SUGAR

*349. Seth Govind Das: Will the Minister of Agriculture be pleased 1o state
the total production of sugar upto February, 1950, and whether any sugar
soarcity is apprehended during the next six months, and if so, what steps are-
proposed to be taken to minimise the difficulties of the public?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): Sugar
production up to the end of January 1950 was 4,864,872 tons. Production during:
February is still to be known.

The total production during the year will be known after the completion of
the season. It is, therefore, not possible at this stage to state whether any
sugar scarcity will occur. However, in case it occurs, steps to be taken are-
under consideration.

Fzfacs g : @ a% T 9™ foaet o< & & v
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Seth Govind Das: Is the total production in respect of sugar, till this time-
of the running year, less than the quantity manufactured till the correspond-
ing period of the last year?

8hri Jairamdas Donlatram: The production up to the end of January this
year is greater than the production up to the end of January last year.

I ifam am . T EAAR # W oA #1 oo faer & fe
T TH FT [T S AT § R A F A ¥ e F fAw
= N gaEar g °

Seth Govind Das: Are the Government in receipt of any report to the effect
that gur has been manufactured from the cane this side of the country and-

consequently there is a possibility of the sugar mills closing down with effect
from the month of March?

Shri Jairamdas Doulatram: Yes, there has been considerable diversion of
sugar cane to gur, but it is too early to say as to whether it will be necessary;
for the mills to close down.

¥ Mfa= @ #T €F q® TETHS AL J FE TAFT ATRA
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8eth Govind Das: Are the Government considering this year anf proposals.
for importing sugar from outside or the sugar manufactured locally will be-
made to suthoce?



a8e PARLIAMENTARY DEBATES (20T Fas. 1950

Shrl Jairamdas Doulatram: No decision has been teken. The matter is
under consideration.

Shri Kessva Rao: May I know whether the proposed Committee to go into
the sugar muddle has been appointed and if so, who are the members?

Shri Jairamdas Doulatram: That matter is under consideration. The Com-
mittee has not yet been appointed. The Tariff Board report is under examina-
tion.

8Shri Deshbandhu Gupta: What is the production of sugar by mills in the

Western U.P. up to 81lst January? Is it less than that of last year and have
some mills already closed?

Shri Jairamdas Doulatram: The production of sugar in the Western U.P,,
area has gone down. The production in Eastern U.P. is expected to be better,
80 also production in Bihar and possibly also in Madras and Bombay.

With regard to closing down of any particular factory in the Western U.P.,
I am not aware.

8hri Tyagi: What is the present method of distribution of sugar? Does
sugar stand frozen even today?

Shri Jairamdas Doulatram: The method that was adopted in September
last continues.

8hri Tyagi: What is that method?

8hri On what basis is sugar distributed?
Is it given to merchants to sell?

8hri Jairamdas Doulatram: It is given to the provinces on the basis of what
-each province used to receive in the pre-control period. The provinces are
given discretion as to the manner in which distribution is to be made, and also,
the quantity to be given to urban and the quantity to be given to rural areas.

Shri Tirumala Rao: In view of the statement that fresh stocks are beins
produced, may I know if this has led to any easing of the situation with regar
‘to supply and price of sugar?

8hri Jairamdas Doulatram: The supply to all the provinces has been in-
-creased.

8hri Tirumala Rao: And the price?
Mr, Speaker: Order, order.

Shri Himatsingka: Is the falling off of production of sugar and diversion of
sugercane to gur in the Western U.P. due to any action teken by the Btate

Government of the U.P. in connection with realization of money from cane
growers?

Shri Jairamdas Doulatram: I would not be able to say. It will be for
%he U.P. Government to say.

Shri 8idhva: Is the distribution of sugar being done by Government or the
Bugar Syndicate?

Shri Jairamdas Doulatram: Government are doing it. The Syndicate has
nothing to do with it.

Shri Syamnandan Sahaya: Do Government consider thet the mills on ‘the
whole will be able to crush for the 100 minimum days as settled by the first
Tariff Board?

Shri Jairamdas Doulatram: I would not wish to make any forecast .at pre-
sent. We are making efforts to see that the factories get the maximum cane.
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PRODUOTION AND CONSUMPTON OF ARECANUTS

*350, Shri Barman: (a) Wil the Minister of Agriculture be pleased to state
what is the annual consumption of arecanute in India ?

(b) What is the annual production in India?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a)
Accurate figures regarding the total consumption of arecanuts in India are
not available. Consumption depends on the level of prices. It is estimated
on the basis of production, imports and exports that the average annual con-
sumption during tkl_e._last three years has been between 36 and 37 lakh maunds.

(b) About 24 lakh maunds.

Shri Barman: What is the expenditure of the Government of India in
importing arecanut to make up the deficiency? "

Shri Jairamdas Doulatram: I am afraid my Ministry is not dealing with
import of arecanuts.

Shri Shankaralya: How much is exported?

Bhri Jairamdas Doulatram: I do not think much is exported, but import
and export are not being dealt with by my Ministry.

Shri R. K. Ohaudhuri: May I know what quantity of arecanuts is still im-
ported from Pakistan?

Shri Jairamdas Doulatram: The figures that I have do not include anything
from Pakistan, unless it is included in the general statement ‘‘Other coun-
tries’’, against which is mentioned 0’4 lakh maunds.

BShri Karunakara Menon: What is the progress of work that the All-India
Gentral Arecanut Committee has made since its ereation, and in what

directions ?

8hri Jairamdes Doulatram: It has set up a sub-committee to work oub
plans for development. Its report is expected at the next meeting. The pro-
posals are to set up arecanut nurseries in Western Bengal, Orissa, Travancore-
Cochin, Assam and Coorg and also research stations in Malabar, Qrissa and
Bombay.

-8hri R. Velayudhan: Is it a fact that because of unrestricted imports of
arecanut, the price of arecanut grown in our country has gone down?

"Shri Karunakara Menon: May I know how much of the money set apaté
for the Arecanut Committee for 1949-50 is contemplated to be spent this year?

Bhri Jairamdas Doulatram: The expenditure for the current year is expected
to be about Re. 76,000.

8hri Syamnandan Sahaya: Does not the Ministry of Agriculture keep in-
formation about import and export of the different items whith are-ité' conoern in
order to control or improve production?

8hri Jairamdas Doulatram: Import and export matters are dealt with by
the Commerce Ministry. But there is continuous consultation whenever
questions dealing with production arise.

WIRBLESS CONTROL OF TEE MOVEMENTS OF ABROPLANES

_ *352. Pandit M. B. Bhargava: (a) Will the Minister of Oommunjications
be pleased to state what aerodromes in ‘the Indian Union are functioring as
the centres for the wireless control of the movements of aeroplanes for com-
mercial civil aviation in India?
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(b) Are such serodromes furnished with up-to-date modern scientific equip-
ments and apparatus?

(¢) If so, what is the total investment made by the Government of India
on such air stations?

(d) Are any further improvements contemplated thereon and if so, at what
costs and by which time?

The Deputy Minister of Communications (Shri Khurshed Lal): (a) A state-
ment giving the requisite information is laid on the Table of the House. |Bee
Appendix I, annezure No. 44.]

(b) No, Sir. The stations are equipped mostly with war-time surplus
equipment acquired from Disposals.

(c) The total estimated cost of the equipment installed at the 86 stations.
operated by the Director General of Civil Aviation is Rs. 45,00,000 approxi-

mately. The cost of the equipment installed at the other stations is not known
to this Ministry.

(d) Yes, Sir. The development plans which are estimated to cost about
Rs. 1,37,50,000 envisage all-round improvement of the Aeronautical Communi-
cation Service. The implementation of the plans will be spread over a number
of years and will depend on the extent of the funds which can be made avail-
able for this purpose, having regard to the financial situation in the country.
Among the improvements contemplated are (i) the provision of modern radio
aids for all-weather flying and approach and landing at important aerodromes
and (ii) the replacement of the present war-time structures in which the trans-
mitting and receiving stations are housed by functionally designed permanent
buildings.

8hri Sidhva: In reply to part (b) of the question the hon. Minister replied

in the negative. May I know which of the aerodromes in the list mentioned
are fitted with up-to-date scientific apparatus?

Shri Khurshed Lal: As I said most of them are equipped with war-time
surplus equipment.

8hri 8idhva: T would like to know which of the international aerodromes
are equipped with modern apparatus?

Shri Khurshed La&l: Certain important works are yet to be done at the
international air ports: the instrument landing system at Bombay, Calcutte
and Delhi; the ground control approach at Bombay and the long-way navi-

gational aids in Bombay and Calcutta. These will be done as soon as funds
permit.

Shri R. K. Ohaudhuri: Has each aerodrome been equipped with suck
modern equipment? Is there any such centre in the prevince of Assam?

Shri Khurshed Lal: No.
Shri Hossain Imam: And in Bibar?
ImpoRT OF SUGAR
*353. Pandit M. B. Bhargava: (a) Will the Minister of Agriculture be
pleased to state whether the Government of India have taken a decision to
import sugar from Java?

(b) If so, what is the price of sugar in Java as compared with the price of
suger in India?
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(0) At what approximate price is the sugar imported from Java likely to be
:gold in India?

(d) Have the Government of India taken any decision regarding import of

sugar fromn other foreign countriee also and if so, from which countries and in
what quantities?

The Minister of Food and Agriculture (8hri Jairamdas Doulatram): (a) to
{d). An enquiry regarding availability of sugar for import into India and
quotations and terms thereof has been made from the Government of Indo-
nesia. No reply has yet been received. A decision in regard to import of
-sugar from the other foreign countries has not yet been taken.

d3 nifawx a9 : w7 TEAHe ¥@ A 5T faA s e e AT |
§ %3 g faar amm ?

8eth Govind Das: Are the Government considering any proposal to de-
«control sugar?

8hri Jairamdas Doulatram: It has not yet been decided.

g% Mifag T8 : § 9g AT IEgaT § R Taede W@ A ) A
CFCGEIET
Seth Govind Das: What I want to know is whether this is under considera-
tion?
8hri Tirumala Rao: The hon. Minister replied that no decision has been

taken. Is the matter actively under the consideration of Government—to
import sugar from Java?

8hri Juiramdas Doulatram: It is under consideration—whether it should be
from Java or from other countries and has not yet been finally decided.

Dr. R. 8. Singh: Is it a fact that some State Ministers are urging the agri-
culturists to give up sugar cane production in favour of cereals?

8hri Jairamdas Doulatram: No Government has done so.

o et S ol S b I Lo aale yRude LS i oLl pua 58
- el g ls S e S 2 oy S (Enquiry) oyl e 9kle o

Shri Hossain Imam: Is the hon. Minister in a position to inform as to

from which of the countries an enquiry regarding the price at which sugar is
available there. is being made?

Shri Jairamdas Doulatram: Government have made no enquiries from other
countries. We know that private trade channels have been making enquiries.

WaST CoAST MAJOR PoRT DEVELOPMENT COMMITTEE

*354. Pandit M. B. Bhargava: Will the Minister of Transport be pleased
to state:

(a) whether the West Coast Major Port Development Committee has sub-
mitted ite report, i{ so, what are its recommendations; and

(b) whether the Central Board of Transport considered the recommendations
of the Committee, and if so, with what results?



* 930 PARLIAMENTARY DEBATES |20t Fes. 1950

The Minister of Transport and Railways (Shri Gopalaswami): (a) The Wesh
Coast Major Port Development Committee has submitted its report, a copy of
which is placed in the library.

(b) Yes. The Central Board of Transport have suggested that the recom-
mendations regarding the need for and the sitting of the major port should
be deferred for the present, and that a more thorough examination of the eco-

~nomic and engineering aspects should be undertaken when the financial position:
{mproved.

Pandit M. B. Bhargava: May I know whether Government stands com-
mitted to the development of a major port on the Western coast or not?

Shri Gopalaswami: They are committed to the development of & major pord
at Kandla on the West coast. .

Shri Kamath: Have Government finally deferred consideration of the deve-
lopment of a port on the west coast frem among the four ports of Mangalore
Bhatkal, Malpe and Karwar, recommended to them last year? :

Shri Gopalaswami: It has been deferred pending a final investigation.

Shri Kamath: Is this report of the West Coast Major Port Development
Committee being placed before the Standing Committee of the Ministry of
Transport?

Shri Gopalaswami: Yes.

LATE RUNNING OF TrAINS ON O. T. RaiLway

*860. Shri Jnani Ram: (a) Will the Minister of Railwayg be pleased to state
whether Government are aware of the late running of trains on the O.T.
Railway?

(b) What measures are being taken for the punctual running of trains?

(¢) When will iy be possible to put the supply of wagons on the line on the
pre-war level?

(d) What are the reasons for not putting the supply of wagons on the pre-
war level?

The Minister of State for Transport and Railways (S8hri Santhanam): (a)
Yes. A deterioration in punctuality set in during January 1950 owing to rush
of Magh Mela traffic catered for by fewer than the normal number of trains.
Bome passenger trans had to be cancelled to find engines for movement of
traffic via the Assam Rail Link consequent on the denial of transit facilities by
the E. B. Railway.

(b) As soon as normal number of trains is restored, punctuality will improve.
In the meanwhile special watch is being maintained on running of passenger
trains to secure maximum possible punctuality under the present conditions.

(c) and (d). Tt is our constant aim to increase wagon supply to even above
pre-war level by improving turn round of available stock, by reducing the. number
of wagons under repairs and by obtaining new wagons to the extent that funds
permit.

Shri Syamnandan Sahaya: Are Government aware that even importent
things like manure for “Grow More Faod' is not being sent from Delhi to the
stations on tho O. T. Railway for want of wagons, and if so what are Govern-
:nent going tc do about it?
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Shri Santhanam: If the) hon. Member will give me particulars, I shall en-
quire. The real difficulty is at the transhipment points. On the broad gauge
the position is essy. But in the metre gauge of the O. T. Railway the position
is not so easy and at the transhipment points there are difficulties.

Shri Syamnandan Sahaya: Are Government aware that B. B. and C. I.

wagons go to the O. T. Railway without any transhipment—I mean the metre
gauge wagons? '

Shri Santhanam: In the metre gauge they can go through; but there are-
shortages of wagons owing to the congestion of traffic in that area.

DxLHEI SUGAR SYNDICATE

*381. Bhri N. 8. Jain: (a) Will the Minister of Agrieulture be pleased to-
state whether it is a fact that the sugar distribution monopoly in Delhi is given
to one firm namely, Delhi Sugar Byndicate ?

(b) What is the constitution of this Syndicate?
(c) Why have other trade channels been ignored?

The Minister of Food and Agriculture (8hri Jairamdas Deulatram): (a) and

. The work of purchasing sugar from the factories and storing and distri-
buting it to ration shops in Delhi has been assigned by the Delhi Administration
to a Byndicate consisting of (i) Messrs Mukandlal Hiralal, (ii) Messrs Sardarimal
Kundanlal, (iii) Messrs Dindayal Murarilal, (iv) Ganesh Flour Mills Co., Ltd.,
and (v) Messrs Delhi Cloth & General Mills Co., Ltd.

(¢) The Delhi Administration had entrusted this Agency during the last
control period with the work of procurement and distribution of sugar and its
work had been found by the Delhi Administration to be satisfactory. With the
reimposition of control on sugar this Syndicate was again appointed as the
importing and distributing agency by the Delhi Administration as it was felt
that controlled distribation might continue for a brief period.

S8hri N. 8. Jain: Have any efforts been made by Government to see that
the cooperative organisations take charge of the distribution?

Shri Jairamdas Doulatram: The Government themseclves have not asked

any co-operative organisations. If any comes into the field, Government will.
surely consider.

8hri N, 8. Jaln: Are there any co-operative organisations in Delhi?

Shri Jairamdas Doulatram: There are many co-operative organisations in
Delhi which have been entrusted with the distribution of grains, but I do not
know whether any co-operative organisation exists in Delhi for the distribution.
of sugar. '

Bhri N. 8. Jain: May I know whether the Delhi Administration will be
. asked to contact co-operative organisations?

wmx, Bpeaker: Order, order. He is making a suggestion.

Prof. Ranga: Who are supposed to be in charge of the Delhi SBugar Syndicate:
“and what rensons did Government have to satisfy themselves that this will give-
satisfaction to the public?

8hri Jairamdas Doulatram: This was the decision of the De hi Administration.
The nmatter never came up to me. After all, the Delhi Administration is con-
ducting the provincial administration. The Central Government is in charge of
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major policy and ocan in certain cases over-rule, but the day to day adminis-
tration is carried on by the Delhi Administration. If any partioular proposal
comes up before Government, Government will certainly consider it.

8hri Tyagl: What is the percentage of profit which this Syndicate derives
from the sale of sugar and how much sugar is given to them every year?

8hri Jairamdas Doulatram: No decision has yet been arrived at as to how
.much profit should be given to this Syndicate.

8hri Tyagi: May I know whether they are having any profit?

8hri Jairamdas Doulatram: I said that the question has not yet been decided.

Bhri Tyagi: What is the rate at which they get sugar and what is the rate
-at which they are selling it?

Shri Jairamdas Doulatram: The matter has not yet been decided.

Mr, Speaker: His question is that the Syndicate must be selling the sugar
:ab & certain profit. What is the percentage of that profit, he asks.

8hri Jairamdas Doulatram: So far as I know, they can only sell it to ration
shops at the control rate.

Shri Tyagl: My question is whether there is any difference between the
.price at which they are getting and the price at which they are selling the
~Sugar.

Shri Jairamdas Doulatram: The Syndicate procures the quantity of sugar
needed for Delhi, and then gives it to the retail shops at control rates. What

profit this Syndicate should get has not yet been decided. The price fixed by
‘the ration shops is determined by Government.

8hri Deshbandhu Gupta: May I know, Sir, whether the wholesalers of sugar
in Delhi made any representation to the Government of India that the arrange-
ment of entrusting the distribution of sugar to the Syndicate was not satisfac-
tory and if so, what action has been taken on the same? '

S8hri Jairamdas Doulatram: There was a casual conversation between me
and the hon. Member, but no deputation has so far come to me in this con-
nection.

Shri Tyagi: Sir, he has not answered my question.

Mr, Speaker: He has answered it. The hon. Member has not followed his
reply.

Shri Jairamdas Doulatram: I said that what margin of profit the Syndicate
should get is a matter to be yet decided.

8hri Tyagi: I want to know whether there is any difference between the
two prices.

8hri Jajramdas Doulatram: The question of how much profit the SByndicate
should get has not yet been decided.

Shri Tyagi: He has not yet answered my question, Bir.

Mr. 8peaker: The matter is clear. He is still not in a position to give that
unformation.

Shri Tysagl: Let him say so then.
Mr. Speaker: He has said so.
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ConsUMERS' CO-OPERATIVE STORES IN DELHT

*362. 8hri N. 8. Jain: Will the Minister of Food be pleased to state how
many Consumers’ Co-operative Stores are there in Delhi under the control of
the Rationing Organisation ?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): 95.

Bhri SBhiva Rao: 1s the Government aware that it is extremely difficult for
co-operative organisations to get registered in Delhi because of the difficuity of
getting at the official concerned?

8hri Jairamdas Doulatram: I am not aware, but since it has been brought
to my attention, 1 will go into the matter.

Prof. Ranga: What steps have Government taken to encourage these con-
sumers’ co-operative organisations in Delhi?

Shri Jairamdas Doulatram: I will require not'ce of that question.

8hri Tirumala Rao: To a previous question, the hon. Minister replied that
food grains are being distributed by these co-operative societies. If they are
working satisfactorily, what prevents them from handling sugar?

Mr, Speaker: Order, order.

Shri Syamnandan B8haya: Has Government considered the advisability of
carrying on with this distribution through co-operatives, in other States apart
from Delhi?

Shri Jairamdas Doulatram: We have recommended to the various provincial
governments to use the co-operative societies wherever possible for this pur-
pose, and in some provinces it has been handed over to co-operative societies.
But complaints have been received that some co-operative soocieties have been
unable to clear sugar stocks from mills because of want of funds.

Shri Deshbandhu Gupta: May I know if the Delhi Grain Syndicate holds
a monopoly for the d'siribution of food grains in Delhi and, if so, whether there
has been o good deal of agitation from the whoiesalers against this monoploy?
If so, what action has Government teken? ,

8hri Jajramdas Boulatram: My attention has not been drawn to any com-
plaint or agitation at this arrangement, but T am prepared to go into the quee-
tion.

Shri N. 8. Jain: Does the Government know that in the U.P. the distribu-
tion of food grains and sugar has been taken up by co-operative societies and
that they are working very well?

Shri Jairamdas Doulatram: Yes, but we have also received complaints with
regard to the distribution by these co-operative societies.

Buror-CEANDPUR SeotioN oF THE E.LR.

*363. Shri N. B, Jain: (a) Will the Minister of Rallways be pleased to state
how many rai'way lines had been dismantled during the last war?
(b) How many of them have been re-built?

{c) How many new lines have been sanctioned which have been either com-
_pleted or are under construction since the end of the war?

(@) Whan do they intend to re-build the PRijnor-Chandpur section of the
E. 1. Railway?



334 PARLIAMENTARY DEBATES [20TH Fes. 1950
(e) Is it a fact that the U.P. Government have asked for a priority for this
section?
(f) 1f so, what are the reasons for the delay?

(g) Is it a fact that the U.P. Government have abandoned the construction
of Bijnor-Chandpur metalled road on an assurance from the Railway Authori-
ties that they would construet this section soon?

The Minister of Transport and Railways (S8hri Gopalaswami): (a) 25 in the.
territory which now constitutes India.

(b) One.

(c) Ten, six on Indian Government Railways and four on States Railways.

(d) It is not gossible at this stage to say when the restoration of this line
will be taken in hand.

o) Yes, they desire it to be included in the 1948—1968 quinquennial pro-
gramme v

(f) Inadequate resources.
() Yes.

8hri N. 8. Jain: Is it not the policy of the Government that the old lines
should be restored first before they take up new lines?

Shri Gopalaswami: No, not in all cases.
Shri Syamnandan Sahaya: Has any Railway line been restored in Bihar?
Bhri Gopalaswami: I do not think so.

Shri Syamnandan Sahaya: Is there any scheme for Bihar under considera-
tion and included in this quinquennial period?

Shri Gopalaswami: It w'll be considered. This quinquennial programme
is with regard to the lines in Uttar Pradesh.

Shri R. Velayudhan: May I know whether the Nilambur-Shoranur line
which was dismantled during the war wll be restored?

Bhri Gopalaswami: This is one of the lines, the restoration of which has
been recommended by the Central Board of Transport.

Dr. R. 8. Singh: Was the Rajnahal line in Bihar dismauntled during the
war ?

ghri Gopalaswami: That is a separate question.
Kost DaM ProJECT

«364. Shri B. R. Bhagat: (n) Will the Minister of Works, Mines and Power
be plessea to state the progress made so far on the Kosi Dam Project?

(b) What is the number of officers including the engineers and labourers
working on the dam site? .

(c) What is the nuimnber of houses or other living accommodations and the
sanitary and medical arrangements made available to them?

(d) What is the arrangemenv provided or proposed for transport of materials
required for construction of the dem?

«) How and to what extent has the existing financial stringency affected the
projeot?
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The Minister of Works, Mines and Power (Shri Gadgil): (a) Sufficient pro-
gress on the various items of investigations has been made. Enough hydrume-
teorologica, data have been col.ected to hase des.gns on; more than 80 per cent.
of the exploratory work of the dam foundation has been completed; property
survey has been comp.eted and computations inade; flood and ground water
investigations have been carried out; construction materials have been
investigated; an area of more than 10 lakh acres out of nearly 70 lakhs acres
has been surveyed; trial load anaysis o. the dam profile and design studies
are nearng completion. The remaining investigations will be comp.etec du-
ring 1950.

(b) 18 gazetted officers, 57 technical subordinates, and about a thousand
non-technical subordinates including cler'cal staff.

(c) All gazetted, technical and such non-technical staff, as have to work
throughout the year at the dam site, have been provided with suitable accom-
modation in temporary houses mostly of pre-fabricated construction. Seasonal
labour is prov'ded with thatched or tented accommodation. There is a dis-
pensary at the site in charge of an Assistant Surgeon with facilities for indoor
treatment for emergent or serious cases. The medical officer is also in charge
of sanitary arrangements, and is ass'sted by a sanitary squad.:

(d) It is proposed to extemd rail and road communications to the dam site.

(e) The investigations are not affected by the existing financial stringency.

Shri B. R. Bhagat: May I know, Sir, whether the work on the construe-
tion of the Chatra Barrage which is an integral part of the Kosi Project Scheme
has been started? If not, what steps do Government propose to take for its
construction and the period during which it will be completed?

8hri Gadgil: The construct'on of Chatra Barrage has not yet been started.
The matter is under consideration.

Shri B. R. Bhagat: Muy I know whether there has been any difference of
opinion between the experts o the Bihar Government and the Government of
India over these two schemes, i.e., the Chatra Barrage and the dem at Barak-
shetra?

Shri @adgil: Difference of opinion between whom?

shri B. R. Bhagat: Between the experts of Bihar Government and the Go-
vernment of India.

shri Gadgl: None so far as I know.

Shri B. R. Bhagat: Is it a fact the work on the Kosi Project has been so
slow and unsatisfactory that both the Bihar Government and the Bihar Pro-
vine'al Congress Committee have sent representations to the Government for
expediting the work? If so, what steps do Government propose to take on
them?

Mr. Bpeaker: Order, order. The question calls for opinion.

Dr. R. 8. 8ingh: May I know the name of the American firm which is
working on the Kosi plan and-what is the fee it is going to charge for the pre-
paration of that plan?

Shri Gadgil: There is no American firm engaged as yet

Shri T. T. Krishnamachari: May I ask the hon. Minister is n seismic survey
has been made of this Project, and what is the result?

gnrl Gadgil: In the process of investigation, what has been termed se seis-
mic survey has undoubtedly been made.
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Bhri M. P, Mishra: Is it a fact that the Government of India was charged
180 per cent. more than the actual fee for the preparation of the estimate?

Mr. 8peaker: Order, order. That cannot come under this.
8hri P. G. 8en: When will the actual work on the Dam begin?

Bhri Qadgil: The investigations will be completed by the end of 1950, and
when the Government finally decides the actual site where the dam ‘s to be
constructed in consultation with technical persons, then the question of finance
will come. The hon. House is probably aware that the cost will be round
about 100 crores. The decision will be taken at that stage.

Shri P, G. Sen: Is there any chance of getting a priority?

Mr. @peaker: The hon. Minister says that he will put it through. Next
question.

ESTIMATED DEFIOIT OF FooDp GRAINS FOR 1950

*365. Bhri Biyani: Will the Minister of Food be pleased to state as to what
is the estimated deficit in respect of principal food grains for the year 1950?

Tkas Minister of Food and Agriculture (8hri Jairamdas Doulatram): The
tota! f the food grains deficits as estimated by the varous States to meet
their rationing commitments during the year 1950 amounts to 35 lekh tcns.
But L1 the view of the Central Government the real deficit in the country is
likely to be much less. Owing to better crop position this year we expeot a
lower offtake and a higher figure of procurement than what the States have
estimated. The hon. member may also refer to my replv to the Starred Ques-
tion No. 119 on 7th February, 1950.

Shri S8hiva Rao: May I ask how these estimates are prepared and whether
this is done entirely by the statistical organization under h'm or does he con.
sult the Provincial Governments before coming to a final conclusion?

Shri Jairamdas Doulatram: The provincial Governments send up the'r esti-
mates. We revise them by checking it here with the help of our staff and after
discussion and consultation with provineial officers, we reach a final conelusion.

Shri Rathnaswamy: May I ask the hon. Minister as to how he proposes to
tide over the food grains deficits?

8bri Jairamdas Doulatram: We shall tide over the difficulty By maximising
procurement and trying to import the minimum that is necessary for this year.
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Seth Govind Das: You have just said that the Governments of the States
maintain such figures which are subsequently scrutinised bv the Central Go-

vernmont. Tt being the cuse. are the Government aware of the fact that the
experts in this country cons'der these figures to be inaccurate?
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Shri Jairamdas Doulatram: I am afraid the hon. Member is referring not
to the matter which is covered by this question. The Provincial Governments,
for instance, send us their estimates ns to what is cailed the offtakes, that is
how much they expect will be taken by the rat'on card holders from the ration
shops. Sometimes when the crops are harvested and prices fall in some oen-
tres ration card holders do not go to buy their food from the ration shops.
Other factors also intervene and the offtake is sometimes less. We therefore
discuss ‘w'th the Provincial Governments and come to a final decision as to
what will be the actual offtake. There is no question of statistics but it is a
question of estimation and then from time to time we know how much is being
consumed by the rat'on card holders in each Province and then we adjust
aliocations also from time to time.

_Shrimat Durgabal: What percentage of the deficit stated by the hon.
Minister is expected to be covered by the operation of the ‘Grow More Food’
schemes of this (fovernment?

Shri Jairamdas Doulatram: I do not think it will be passible to work cut
the percentage now. The proper estimate will be available roundabout June—
Julv 1950, that means at the end of this Rabi crop and then we shall know ex-
uctly the rate of progress which we have made and also the percentnge.

Shri Bharati: The hon. Minister said that the estimated defict of food
grains according to the statements of Provinces is 85 lakhs and according to
the Government of India it is much less. May T know the exact estimate
accord'ng to the Government of India?

Shri Jairamdas Doulatram: I think it will be roundabout 20 lakh tons.
Mr. Speaker: This was stated already in reply to a previous question.

8hri Tirumala Ra0: Is it a fact that the Government have got 15 lakh tons
of food which have accumulated this year and is it proposed to meet from this
the 35 lakh tons of deficit?

Shri Jairamdas Doulatram: They have food not in one Central place of
godown., Food is distributed from the Provincial godowns, the district go-
downs and the taluk godowns and the total quantity of this at the end of
month of December 1949, was 15 lakh tons. Every year at the end of the last
month thers is always some food in all these centres and the total quantity
avuilable at the end of December 1949 was about 15 lakh tons and this will
be included in the a]location to be made for the next year.

8hri Xamath: Is any area under food crops being diverted to money crops
like jute and cotton? If so, how much?

Bhri Jairamdas Doulatram: There are certain proposals under consideration
in view of the need for increasing the production of jute.

8hri R. K. Ohaudhuri: Does the hon. Minister still expect that India will
be self-sufficient in 18517

Shri Jairamdas Doulatram: I certainly do.

Shri 8idhva: While wriving at the deficit of 86 lakh tons, will the hon.
Minister state on what basis the Government have considered the consump-
tion of food grains by the people of this country?

8hri Jairamdas Doulatram: The figures relate to food which is be'ng con-
-sumed by the rat'on card holders. There are no rough estimates. Each Pro-
vince has fixed up as to what shou'd be the ration issued to ration card holders
within its area. Ordinarily it is 12 ounces. Therefore, this is the actual
quantity which is given to a ration card holder.
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Bhri Alagesan: In view of the fact that Madras has estimated that the off-
take there this year will be more than that of last year, do Government pro-
pose to increase the al.otment sufficiently to cover deficit in Madras?

8hri Jairamdas Doulatram: We are considering this matter in consultation
with the Madras Government and we do expect to tide over the difdiculty us
wae lone in 1948. As u inatter of faot, 1 may say, at present, it is not a ques-
tion of food famine in Mardas. There are pienty of stocks available with the
Madras Government und we have given a special accelerated allocation ot one
lakh tons this monuth, and this has already begun to move. As a matter of
fact, in the case of Madras, it is money-famine, income famine because of the
failure of monsoon and agricultural labour has not been abie to earn anything.
1t has not got the money to purchase food.

WRITTEN ANSWERS TO QUESTIONS

PUROHASE OF TRACTORS

*351. Dr. Deshmukh: (a) Will the Minister of Agriculture be pleased to
state the date on which the purchase of tractors and other implements was
made out of the loan from the International Monetary Fund?

(b) How mauy tractors have arrived so far, and when are the remnining
expected to be landed in India?

(¢) Have Government made any enquiry as to the prices of these tractors
in comparisen with those manufactured in other countries?

(d) Is it a fact that most of the tractors purchased out of the Tnternational
Monetary Fund are of American manufacture?

(e) Are Government aware that large commissions are awarded by manufac-
turers to the purchasers of any manufactured gonds?

(f) Are Goverimen{ aware that sometimes this commission is as high as
40 per cent?

(p) Will Government please state what commission wag obtained on these
purchases and if not, why not"

‘e Minister of Food and Agriculture (Shri Jairamdas Doulatram): (u)
Froin the loan given by the International Bank orders for 180 tra>tors were
placed by the Director Genera!, Industry and Supply on 28rd and 20th July,
1949 and for 90 harrows and 58 land clearing blades on 25th and 26th August.
1049. Indents for the remaining 195 tractors and associated equipment to be
purchased out of the loan have been placed on the Director General of Indus-
tries and Supplies, and the latter will in turn be placing orders on the firms
concerned shortly.

(b) 149 tractors have arrived and the remaining 81 are expected in Bombay
by the end of this month.

(c) Enquir'es were made by the Dirnetor Goneval, Tndustries and Supplies
from all likely suppliers of tractors in U.8.A., U.K. and other European coun-
tries.

(d) All tractors purchased so far are of American manufacture.
(e) and (f). Yes.

(8) The Government have obtained half share of the discount allowed by
the manufacturers to their agents i.e. 11 and 12} per cent. commission res-
pectively on the above mentioned tractors.
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Tax1s IN DeLHI

*8565. Dr. Deshmukh: (a) Will the Minister of Transport be pleased to state
whether Government are aware that the number of taxis in Delhi is insuffi-
cient?

(b) Do Government propose to consider this question of ordering the Delhi
Transport Service tc arrange to have its own taxis at the ssme fare which
obtains in Bombay?

The Minister of Transport and Railways (8hri Gopalaswami): (a) It is for the
Transport Authority to fix, under Section 51(a) of the Motor Vehicles Act, 1989,
the number of contract carriages (motor cabs). The State Transport Authority,
Delhi, has fixed the maximuta rumber of taxis (cars) for the city of Delhi at 414,
out of which 894 taxis (cars) are already on the road. Iun addition 152 motor-
oycle rickshaws are in operation bringing the total number of taxi cars and rick-
shaws on the road to 546. This number is considered by the State Transport
Authority, Delhi, to be adequate as, according to the reports received by the
Local Administration even the presggt number of taxis are not fully employed.

(b) No.
Tax oN ToNGA DRIVERS AT NEw DELHI RATLWAY STATION

*856. Dr. Deshmukh: (a) Wil the Minister of Transport be pleased to
state if it is a fact that every tonga driver has to pay annas two at the New
Delhi railway station before a tonga is permitted to leave the station?

(b) Who has imposed thig levy?
(¢) What i the purpose and justification for the same?

The Minister of Transport and Rallways (8hri Gopalaswami): (a) No. But in
making enquiries it was revealed that some time back some unauthorised per-
sons were unlawfully collecting annas two from each tongawale plying at Delhi
and New Delhi Railway Stations. This was stopped when it was brought to
the notice of the tongowalas that the amount was being charged from them ille-
gally. Later on the Tonga Owners Union (a registered body under the Trade
Union Act) started charging annas two per day from each tonga or tumium
plying for hire in Delhi. Both the practices were declared unlawful by the
Municipal authorities and are not prevalent at present.

(b) and (¢). Do not arise.
LocusT

*367. Shri R. L. Malviya: Will the Minister of Agriculture be pleased to
state:

(n) the pluces in the country where the locusts breed and form swarms and
the methsd udopted for the prevention of swarm formation;

(b) how many easeg of locust swarm formations have been reported during
the last five vears;

(¢) which and how much area has been affected and what is the estimnted
{oss to crop during the period;

(d) what the main terms of the Indo-Iranisn-Pakistan Locust Conveution
are and how they are enforced; and

(e) what the annual expenditure incurred by the Government on the mwain-
tenance of ‘“The Plant Protection Organisation' is agnd where its offices are
jocated?
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The Minister of Food and Agriculture (8hri Jairamdas Doulatram): (a) In thie
country the permanent breeding grounds are the desert areas of Rajasthan, the
Baurashtra Union and Cutch. :

The control of locust is carried out mainly by the destruction of eggs and
hoppers. The methods used for the killing of hoppers depend on the terrain
of the country. They are (i) the digging of trenches where soil is sandy in front
of marching bands of hoppers in which they fall and are promptly buried (ii)
spreading of poisoned baits in front of them or (iii) burning them during cool
hours when they hide in wild bushes.

(b) There were four cases of swarm formation in 1945, none in 1946 to 1948
and four in 1949.

(o) The areas affected are purts of Rajusthan, the Ssurashtra Union, Cutch
and the East Punjab. In 1945 about 1,40,000 square miles were infested
during 1948 about 10,000 square mi.es were infested with hoppers and in 1949
about 2,500 square miles were affected.

No uppreciable damage was reported fromm anywhere as control operations
were carried out successfully and in time.

(d) A copy of the Indo-Iranian-Pakistan Locust Convention iz laid on the
Table [See Appendix I, annexure No. 45)
The main features of this are:

The contracting purties have agreed to maintain a standing organisation for
watching the changes in the locust population in their territories both during
the solitary and swarming phases. They are a’so required to make adequate
arrangements for the destruction of the pest in the swarming phase.

The terms of the Convention are enforced by holding, at suitable intervals,
meetings of the representatives of the contracting parties.

(e) The average annual expenditure during the last four yeurs on the main-
tenance of the Plant Protection Organisation has been about Rs. 5 lakhs. The
lain office of the Organisation is at present located in New Delhi, and there
are sub-offices at Bungalore, Bombay and Jodhpur. The one at Jodhpur is the
headquarters of the field orgenisation for fighting looust in permanent breeding
grounds.

MANUFAOTURE OF LOOOMOTIVES

*358, Shri R. L, Malviya: Will the Minister of Reailways be pleased to
state:

(a) the main terms of the five year agreement with the Locomotive Manu-
facturers’ Compsny Limited, England for the manufacture of locomotives in
Indio;

(b) whethsr the Company will have any hand in the Chittaranjan Project;

(¢) whether the Uompamg ghall contribute to the capital of the project and
it 8o, how much and on what terms;

(d) how many Indian technicians the Company will train in their locomotive
manufacturing works in Great Britain every year and how long it will take
for complete replacement of the technical personnel of the project by Indians.
and

(e) what is the method adopted for recruitment of the trainees and whether
thoy will be recruited from among the Railway employees alone or from out-
siders as well?
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The Minister of Transport and Railways (8hri Gopalaswami): (a) The main.
terms of the five year agreement with the Locomotive Manufacturers’ Com-

peny Limited, England, are:

(i) Technical advice on the most efficient and economical methods of
producing locomotives and boilers at Chittaranjan.

(iiy Technical assistance to bring Chittaranjan Locomotive Works into-
operation by expert advice and the provision by L. M. Co. of
skilled production and supervisory staff for teruporary service at
Chitteranjan at the expense of the (Government.

(iii) Technical aid by receiving into the Locomotive Works of Locomo-
tive Manufacturers’ Association member tirms, Indian personnel
for training in all branches connected with the manufacture of

stcam locomotives.

(iv) L. M. Co. shall ussist the Government to establish the manufacture
at Chittaranjan as early as possible of all parts and components
for the building of locomotives.

(b) The I.. M. Co. will supply technical personnel to assist the Management
on technical and production matters and will supply such specialists as are
uecessary during the early stages of production. The I.. M. Co. will also sup-
ply on order such parts as are not manufactured in India and which are required
for the construction of locomotives at Chittaranjan.

(¢) No.

(d) The I.. M. Co. London, undertake to arrange ut the Workshops of the
member firms of the Lomomotive Maunufacturers’ Association the praectical
training of mutually asgreed numbers of such Indian technical personnel as
shall be se’ected by the (fovernment of India for periods mutually agreed. It.

iy expected that complete replacement by Indians of the foreign technical per-
sonnel of the project will be completed within the period of the agreement.

(e) At present the intention is to select staff from those in service at Chit-
toranjan as it is essential that the trainees should have attained a satisfactory
level of skill and experience in locomotive manufacture work in order to be
able to take full advantage of the specialised training,

OVERCROWDING IN TRAINS BETWEEN DELHI AND JAIPUR

*359. Shri R. 0. Upadhyaya: (a) Will the Minister of Railways be plensed
to state whether it is a faot that all the trains running between Deihi and

Jaipur are overcrowded?

(b) If so. will Government consider the proposal of increasing the number
of trains between these stations?

The Minister of State for Transport and Railways (Shri Santhsnam): (a) A
tendency to overcrowding in the through trains running hetween Delhi and-

Jaipur has been noticed recently.

(b) For introduation of another through service, in additian to the two each
way at present, necessary extra stock and power are not avnilable. As and
when coaching stock and train room are available, loud of No. 18 Up and 14
Down through trains will continue to be strengthened, There are, of course,
other short distance local trains covering the gection.
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SHIPPING AND INSURANCE OF IMPORTED FOODGRAINS

*366. Shri Biyani: (a) Will the Minister of Food be pleased to lay on the
table of the House a statement showing (i) the imports of principal foodgrains
from the various countries during the last five years, including 1949, both in
terms of quantity and value; and (ii) the amounts expended on shipping and
insurance charges of the same to Ind'an ports and the currencies involved?

_ (b) Was any part played by Indian shipping and insurance concerns in ship-
ping and insurance of imported foodgrains?

(c) Is it desired to make any stipulation in future that at least a part of
India’s imports of foodgrains should be carried by Indian ships and covered by
Indian Insurance Companies?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) A
statement is laid on the Table of the House. [See Appendix I, annezure No. 46].

(b) Yes, Indian Shipping was utilised as far us possible. As the Govern-
ment of India do not insure their cargoes of imported foodgrains the question
of utilising Indian Insurance Companies does not arise.

() Wherever Indian ships are availuble they will continue to be used.

Foop (iRAINS ALLOTMENT FOR MADRAS

*367. 8hri Kunhiraman: Will the Minister of Food be pleased to state:

(8) whether it is a fact that the Government of Mudras has requested the
Government of India for the increase of food grain allotment by 8,00,000 tons
more in order to meet the rationing commitments;

(b) whether the (Government of India have been informed of the situation
of food position in Madras owing to recent failure of monsoon ete.; in several
purts of the State; and

(¢) what the Government of India have decided to do to meet the situation?

The Minister of Yood and Agriculture (Shri Jairamdas Doulatram): (a)
Madras has been allotted threc Inkh tons of food graine. They have now
.usked that the quota may be increased by another five lakh tons.

(b) Yes.
(¢). Government shall watch the situation from month to month and do
the best it can to help Madras.
DERAILMENT oF BomBay Mai

+368. Shri Nandkishore Das: (a) Will the Minister of Rallways be pleased to
.state whether it is a fact that there was derailment of B. N. Railvay Bombay
Mail a few months ago, at a short distanve from Kharagpur station?

(b) What were the results of this derailment?

(¢) Was an enquiry made into the cause or causes of this dersilment angd if
so, what was the result of the enquiry?

The Minister of State for Transport and Railways (Shri Santhanam): (a)
Yes; 2 Gp Bombay Mail derailed at mile 82/6, between Kalaikunda and Sur-
Aiah stations on the 12th of Octher, 19490,
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_ {(b) The engine and the first seven bogies of the train derailed, the remain.
ing four coaches in the rear having remamed on the rails. Five persons were
killed and 82 injured, of whom 6 seriously. The approximate cost of damage
to engine, rolling stock and permanent way was Rs. 75,500.

() Yes; the Government Inspector of Ruilways, Ministry of Communica-
tions, he.d an enquiry. His finding is that the accident was caused by the
track having been tampered with by some unknown person or persons.

BusPENSION oF TRAINS BETWEEN MapnUBANI AND JaYANAGER (O.T.R.)

*869. Prof. 8. N. Mishra: (a) Will the Minister of Rallways be pleased to
state whether it is u fact that trains have not been running between Madhubani
and Juyanager (O. T. R.) during the rainy season for many years past end
if 8o, what are the reasons?

(b) Do Government propose to take steps to prevent the discontinuance of the
train service during the rainy season?

The Minister of State for Transport and Rajlways (8hri Santhapam): (a) No.
Through running is only suspended when the causeway between Madhubani
and Rajnagar gets flooded beyond the safety limit. In such an event shuttle
service plies between Jaynagar and the causeway which is situated at the down
outer signal of Madhubani.

(b) The O. T. Railway approached the Bihar (fjovernment to permit them
to restore the bank to original level, above the flood level, at this causeway but
the Bihar Government have so far not agreed.

WxLL SUBSIDY SOHEME

*370. Shri Audikesavalu Naicker: Will the Minister of Agricultufe be pleas-
ed to state:

(a) the States in which the well subsidy scheme in connection with the ‘Grow
More Food’ Campaign is working;

(b) the help given by the Government of India to the States in the matter
of affording well subsidies; and

(c) the monetary and other aids the Government of India propose to give to
the Stales in the year 1950-51 aud especially with regard to well subsidy
schemes Btate-wise?

The Minister of Food and Agriculture (S8hri Jairamdas Doulatram): (a) Well
subsidy schemes are at present working in the following Btates:

(i) Bibar, (ii) Bombay, (iii) Madhya Pradesh, (iv) Uttar Pradesh,
(v) Punjab, (vi) Madhya Bharat, (vii) P.E.P.8.1., (viii) Mysore,
(ix) Travancore and Cochin and (x) Madras.

(b) The cultivator gets a subsidy upto 60 per cent. of the total cost of the °
well and the materials such as iron and steel for Persian wheel, slack coal for
burning bricks and ccinent for plastering at controlled rates. The Government
of India shares half the cost of this 50 per cent. subsidy given to the cultivator
by the State Government.

(c) A block allocation of Rs. 15 crores has been set apart for financing all the
‘Grow More Food' Schemes during 1950-51. There is no specific amount
<carmarked for well subsidy scheme. The grant for these schemes in different
8tates will, depend upon the schemes actually submitted by the States.
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CEITTABANIAN LooomorIve FaoTory

*871. 8hri Ramraj Jajware: (a) Will the Minister of Railways be pleased

to state at what stage the construction of Chittaranjan loeomotive factory is
at present?

(b% When ig it expected to manufacture engines with all its component
Pﬂl‘ts I

(¢) Have the roads and sanitation of the adjacent Mihijam bazar been affect-
ed by this project?

(d) If so, what steps are Government teking for their improvement?

The Minister of Transport and Railways (8hri Gopalaswami): (a) The:
Chittaranjan Locomotive Factory is ubout 40 per cent. complete at present.

(b) It is expected that engines and the full range of component purts, except
propretary fittings, will be manufactured at Chittaranjan in 1954, though manu-
facture of certain components will commence in 1950,

(¢) Roads and sanitation of the adjacent Mihijam Bazar have been indirectly
affccted by this project as the activities of property owners and speculators have
resulted in the formation of congested and insanitary areas.

(d) Government have yprovided for residences, shops, rouds and other com-
munity facilites for staff emploved by them in connection with this project
within the colony which is now being developed. As regards the position in the
adjacent Mihijam Bazar. the Bihar Government have been requested to examine
conditions and to regulate the growth of this town.

Traiy Seevicks oN Tur (). T. RamLway

*372. Shri Satish Chaadra: (a) Will the Minister of Railways he pleased
to state the number of engines. couches and wagons transferred frem cach of

the Metre gauge railway systems in the country for use on the new Assam Rail-
Link?

(b)y How muny passenger and goods trains services have been cancelled o
the O.T. Railway and other railways as a result of this transfer?

(¢) When are these train services likely to be resumed?

The Minister of Transport and Rallways (Shri Gopalaswami): (a) The number
of engines and bogie coaches transferred from Metre Gauge Railways for use
on the Assam Rail-Link are:

Engines.—All supplied initially from the Q. T. Railway whose resulting. shortages
were later made up from other Railways.

B. B. & C. 1. Railway . B . . 16
Jodhnur Railway . . . . . 6
Mysore State Railway . . . 7
Nizam State Railway . . . . 7
0. T. Railway . 1

Y]

Coaches.—

B.B.& C.I. Railway 13
M.& 8. M, Railway 14
0. T. Railway 16
8. 1. Railway 10
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As regards wugons, 400 Metre Gauge wagons have been transferred trom the
‘Southern group of Metre Gauge railways to the Northern group to meet the
requirements of the Assam Link.

(b) Twenty passenger and four goods trains were cancelled on the O. T.
Railway and none on the other Railways.

(¢) Four passenger train services have already been restored; two more will
ibe restored shortly and the others as soon as the power position permits.

ExTENsSION OF SouTH INDIAN RAILWAYS

*878. Shri Sivan Pillay: Will the Min'ster of Railways be pleased io stalbe:

(a) the number of miles involved in the projected extension of the South
Indian Railway line from Tiruchendur to Cape Comorin and connecting it with
‘Trivandrum ;

(b) whether any preliminary survey in this behalf has been made; and

(c) if not, when Government propose to make the survey?
The Minister of Trangport and Ballways (Shri Gopalaswami): (a) About 100

miles.

(b) A survey was carried out in 1926 for connecting Tinnevelly with Nagercoil,
but no survey has been carried out for connecting Tiruchendur with Trivandrum
via Cape Comorin,

(¢) There is no proposal to survey. the extensions at present.

SurvEY FOR NEW Ramwway ProsmcTs

*874. 8hri Najk: (a) Will the Minister of Rallways be pleased to state
whether Government propose to convert the Mayurbhanj Light Railway and
the Parlakhemdi Light Railway in the Howrah-Waltair sect’'on of the Bengal
Nagpur Rai'way into broad gauge systems and if so, when do they propose to
-commence work in that behalf?

(b) Is it a fact that the Bengal Nagpur Railway had & proposal to link the
Tatu.-Badninpahar branch with the Mayurbhanj Light Railway after conversion
of the latter into & broad-gauge line and if so, what is the reason for the non-
implementation of the scheme so far?

The Minister of Transport and Rallways (Shri Gopalaswami): (a) Thero is
no proposal immediately to convert these Narrow Gauge railways into Broad
‘Gauge. )

(b) Yes. The proposal has since been dropped in view of the prohibitive cost
involved in crossing the difficult Bangriposi Ghat.

O1L-ProsProTING WORK IN PaTHARIA HiLLs

*375. 8hri Ethirajulu Naidu: (a) W'l the Minister of Works, Mines and
Power be.pleased to state whether the Burmah Oil Company was oarrying on
oil-prospecting work in an area in the Patharin Hills ard whether it is a fact
that the work had been stopped on account of the boundary dispute?

(b) Is it & faci that the Indo-Pakistan Boundary Dispute Tribunal hes given
an award according to which the said area falls within the Indian territory?

(0) If so, do Government propose to issue directions for the resumption of
oil-progpecting work?
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The Minister of Works, Mines and Power (Shri @adgil): (a) to (). The
Burmah Oil Company was carrying on oil-prospect'ng work in certain areas in
the Patharia Hills and this work was stopped because of the Boundary dispute.
The dividing line aczordng to the decision of the Tribunal has yet to be demar-
cated 05: the ground. As soon us this is done, prospecting will, no doubt, be
resured.

TiNPAHAR -RAJ Manar Ranway Ling

*876. Shri Ramra] Jajware: Will the Minister of Rallways be pleased to
state whether GGovernment propose to reopen the Tinpahar-Rajmahal Railway
line which was closed during the war time?

The Minister of Transport and Rallways (8hri Gopalaswami): The question
of restoration of the Tinpahar-Rajmahal Railway line will be examined after
the results of preliminary investigations of the Ganga Barrage Scheme are avail-
able, as this would fix the point where the river can be crossed and may necessi-
tate & change in railway alignment.

TRACTORS

*377. 8hrl P, G@. Ben: (a) Will the Minister of Agriculture be pleased to
state the number of tractors that nre being used for the purpose of cultivation
uptil now?

(b) How many of themn are owned by private concerns and how many of
them are available on calls for public services?

(c) Is it a fact that the tractors purchased by individuals have not got the
full implements and if so, what steps have been taken for their provision?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) and
(b). Reliable data in regard to tractors owned by private persons is not avail-
able. The number owned by State Governments and used for cultivation
purposes is 1540. According to the information received from the State Govern-
ments, they have made available 601 tractors to agriculturists and co-operative
societies on hire..

(¢) Yes. It has come to the notice of Government that in some cases indi-
viduals did not get implements for use with the tractorse purchased by them.
In order to ensure that sufficient number of implements are available for use it is
proposed to make it obligatory on the part of importers to import implements to
the extent of 20 per cent. of the value of tractors along with every consignment
of tractors.

Manpr Hypro-ELEOTRIO WORKS

*378. Giani G. 8. Musafir: (1) W'l the Minister of Works, Mines and
Power be peased to state the quantity of the electricity that is being supplied
to Pakistan from the Mandi Hydro-E ectric Works?

(b) What is the approximate number of the consumers of this electricity?

(c) What were the original plans regurding the diversion of this electricity
towards the Indian consumers?

(d) How much electricity has been diverted to Indian consumers during the
last two and a half years, and how much time will it take to get it fully utilized
by the Indian people?

(¢) Have th» Government any plan to make this diverted electricity avail-
able only to the displaced persons and if not, why not?
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The Minister of works, Mines and Power (Shri Gadgil): (a) In accordance
with the latest agreement, power to the extent of a maximum demand of
9,000 K.W. is to be suppliad to Pakistan with effect from 1st December 1948

to the end of March, 1950, with a possibility of its continuing to the end of
November 1950.

(b) to (d). Exact information is not available.
(e) Preference is given to displaced persons.

DiSCONTINUANCE OF RATIONING IN Foop SURPLUS AREAS

*879. Shri Kannamwar: Will the Minister of Food be pleased to stata
whether there is any proposal to stop rationing in Food Surplus Areas?

The Minister of Food and Agriculture (S8hri Jairamdas Doulatram): No,
there is no such proposal before the Government.

RINDERPEST

*380. 8hri Kannamwar: (a) Will the Minister of Agriculture be pleased ta.
state the effect of Rinderpest (cattie plague) in cattle during the last three years
in India?

(b) What, steps have Government taken to control the disease?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (z)
Accurate and complete statistics of the incidence and mortality of cattie on
account of rinderpest during the last three years are not available. A statement
contaning such information supplied by the State Governments is laid on the
Table of the House (8Bee Appendiz I, annexure No. 47.)

In most of the Stutes mortality on account of rinderpest has been on the
decline.

(b) The attention of the hon. Member is drawn to the reply given to Starred
Question No. 1484 of Shri V. C. Kesava Rao on the 30th March, 1949 and

to the repiy to Starred Question No. 1200 asked by Prof. N. G. Ranga on the.
18th March, 1949.

RATIONING

*381. Shri Hossain Imam: Will the Minister of Food be pleased to lay on.
the Tab!c a statement showing:

(a) the number of persons under each different system of rationing in (i)
urban arens; and (ii) rural areas in the yeur 1949?

(b) What is the proposed number of people to be rationed in the vear 1950.
under each of the different systems of rationing in urban and rural areas?

(c) On what basis has the quota of rationed artioles for Bombay been cut
by half for the year 19507

(d) Will Govermment please state the following facts about the atock for the
year 1949 (i) open'ng stock with Central Government on 1st January, 1949, (ii)-
receipts from States, (iii) receipts from abroad, (iv) al'otment to Btates up to
#1st December, 1949 and (v) balances with Centre on 81st December, 19492

(e) What wag the quantity procured by each State Government in the year.
1949 and what are the target figures for 1950°?
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The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) to
(e). As degired by the hon. Member a statement is laid on the Table of the
House in reply to parts (a) to (e) of the question. [Copy placed in the Library.
:See No. P-88/50].

RATIONED SUGAR

*382. Shri Hossain Imam: (n) Will the Minister of Agriculture be pleased
to state whether the rationed quantity of sugar has been increased, if so, since

when and what is the quota now?

(b) What was the monthly despatch from sugar mills to the States in each
month up to January, 1950 since rationing started?

(c) Is the rationing confined to urban areas or doeg it extend to the rural
areas a3 well aud if so, what was the rationed unit in each State in January 19507

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) to
(¢). The sugar ration has generally been increased by the State Governinents, the
quantum and date of increase and extemsion to rural areas varies from Siate
to Stats. A statement incorporating the available information relating to parts
(a), (b) and (c) for each State is placed on the Table of the House. [Copy
placed in the Library. See No. P-85/50].

DELHT TRANSPORT SERVIOB

*383. Shri Hoesain Imam: Will the Minister of Transport be pleased to
state the following facts ahout the working of the D.T.8. up to the date of last
sudited accounts: (i) the Gross profits; (ii) the depreciation written down; (iii)
provisions made for unusable assets; and (iv) the net profit?

The Minister of State for Transport and Railways (Shri Santhanam): The
-audit of the accounts of the Delhi Transport Service for the period from 14th
May, 1948 to 81st March, 1949 only has been completed but the report has not
yet been received. The information required by the hon. Member has however
been collected from the Profit and T.oss Account for the year 1948-49 pre-
pared departmentally by the Delhi Transport Service and is furnished below:

Ras. as. p.
(i) Gross profit r 15,895,832 0 6
(ii) Depreciation written down 5,39,8372 0 0
(iil) Provision made for unusable assets . Nil

(iv) Net profit 10,24,791 10 1

EAsT PUNJAB RATLWAY ADMINISTRATION

*384. Kaka Bhagwant Roy: (a) Will the Minister of Rallways be pleased to
state whether it is a fact that the E.P. Railway Administration does not accept
the certificates of the Registered -Medical practitioners other than Railway

doctors?
(b) What are the reasons for not accepting these certificates?
(0) Ta it a fact that some employees have been discharged on this ground?
The Minister of Transport ond Railways (Shri Gopalaswami): (a) No, not in
oll cases. M-~dical certificates of reg'stered medioal practitioners other than

Railway doctors submitted bv the Railwav staff are not accepted only in cases
where the Railway staff reside within the jurisdiction of their authorised

Railway medical attendants
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(b) The reasons for not accepting these certificates are that Railway doetors
are well acquuinted with the special consideration to be kept in mind for
ench category of staff, as well as their habits and different types of work, and
experience has shown that the average number of days covered by non-Railway
doctors’ certificates is muany times inore than that covered by railway doctors’
certificates, resulting in greater loss of workmen days due to sickness ete.

() Yes.

DISoHARGE OF RALway EMPLOYEES

*386. Kaka Bhagwant Roy: Will the Minister of Rallways be pleaged to
state the number of Railway employees discharged on the E.P. Railway since
the beginning of 1048? .

The Minister of Transport and Railways (S8hri Gopalaswami): The informa-

tion is not readily available but will be laid on the Table of the House as soop
as it has been collected.

Information is, however, available that the number of employees discharged
on the E. P. Railway since 1st October 1949, otherwise than as a result of
disciplinary action, is 628 (92 Class ITI and 536 Class IV).

CoTTON

#386. Kaka Bhagwant Roy: (a) Will the Minister of Agricufture be pleased
to state whether it is a fuct that India is a deficit country in cotton?

(b) If so, what steps are taken to increase the production?

(¢) What measures have been adopted to grow more cotton in P.E.P.S.U.?
The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) Yes.

(b) Official estimate of the total production of ootton for 1949-50 is not yet
available but it is 28 lakh bales sccording to trade estimates, Detailed pro-
posals for increasing the production by another 8 lakh bales, are under exumina-
tion in consultation with the States. The measures adopted for increasing
production are extension of acreage, mixea eropping, manuring and use of

improved seed.

(¢) The meusures for increasing production in P.E..S.U. are under dis-
cusgion with the State Government.

AGRICULTURAL MACHINERY

*387. SBhri Zangre: (a) Will the Minister of Agriculture be pleased to state
whether rural agriculturists are getting necessary iron implemetits for agricul-
ture for the ‘‘Grow More Food Campaign®'?

(b) What is the total output of iron materials for agricultural purposes, in
India and how much hag been imported in 19497

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) The
cultivators’ needs for iron implements are not being met in full.

(b) The total output of iron materials during 1949 for all purposes was
©9,22,000 tons. fmports were 8,97,964 tons. TFor the financial year 1949-50
2,14,776 tons were allotted to the Provinces and BStates for agricultural pur-
poses. In addition 26,000 tons (approximately) were allotted to steel pro-
cessing firms for the manufacture of agricultural implements.
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FLYING CLUBS AEROPLANES ACCIDENT

*388. Shri Munavalli: (a) Will the Minister of Communications be pleased
to state what is the number of accidents in which aeroplanes belonging to the
flying clubs in India are involved during the years 1948 and 1949?

(b) Hava any menasures been adopted to prevent such accidents and if so,
what are they?

The Deputy Minister of Communications (Shri Khurshed Lal): (a) 24 during
1948 and 41 during 1949.

+ (b) Yes, Sir. Steps have been taken to ensure better planning of flying
courses, greater flying discipline and rigorous enforcement of the regulations
relating to airworthiness of aircraft and licensing of personnel laid down under
the Indian Aircraft Rules, 1987.

ALLOTMENT OF RICE AND WHEAT TG TBRAVANCORE-CocHIN UNION

*389. Shri R. Velayudhan: Will the Minister of Food be pleased to state:

(a) the quantity of rice and wheat allotted to the Travancore-Cochin Union
in 1949;

(b) the quantity of the annual requirement for the same year in the same
Union;

(¢) whether Government’s attention has been drawn to a Press siatement
made by the Burmese Premier at Madras that Burma has got any quantity
of rice to be sold to India; and

(d) whether Government have made any deal for getting rice from Burma?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a)
Rice 813,000 tons. Wheat 83,000 tons. Total: 846,000 tons.

(b) The demand of Travancore-Cochin on the Centre during 1949 was for
505,000 tons.

(c) Yes.
(d) Not yet.

RAILWAY ARRANGEMENTS FOR PILGRIMS TO KUMBHAMELA AT HARIDWAR

*390. Shri P. K. Ramiah: Will the Minister of Railways be pleased to state
the nature of arrangements E.I. Railway authorities have made to meet the
rush of pilgrims to Haridwar during the forthcoming Kumbhamela ?

The Minister of State for Transport and Railways (Shri Santhanam): The
E. 1. Railway authorities have made elaborate arrangements to meet the rush
of pilgrims to Hardwar, which include the running of additional trains for the
nssemblage and dispersal of the pilgrims; covering of platforms; the opening
of additional exit gates, bhooking offices, bathing places, flushing latrines and
urinals, additional drinking water arrangements, catering facilities cte.
Passenger and social guides are being posted to assist passengers and enquiry
offices opened with loud speakers and public telephones.
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Move or NATIONAL SavINGS COMMISSIONER'S OFFIOE FROM SIMLA

*391. Shri Dwivedi: (s) Will the Minister of Works, Mines and Power be
pleased to state whether it is proposed to move the office of the National Sav-
ingg Cominisgioner from Simla to Bombay ?

(b) How long has this office been located in Simla?
(c) Is it also proposed to move some offices from Delhi to Simla?

The Minister of Works, Mines and Power (Shri Gadgil): (s) and (b). The in-
formation asked for has already been given by the hon. the Finance Minister,
in reply to parts (a) and (b) of the Starred Question No. 228 answered on 13th
February 1950.

(¢) Only a smal! part of one office, that of the Director General of Heulth
Services.

Sussipiary Foop Propuorion CoMMITTEE

88. 8hri Sidhva: (a) Will the Minister of Food be pleased to state the re-
sults so far obtained by the labour of the Subsidiary Food Committee ?

(b) Has any actual saving been made so fur in the food grains by the intro-
duction of subsidiary food?

(¢) What is the total amount so far spent for popularising subsidiary food?
(d) What is the total staff engaged for this work?
(e) Do Government intend to continue this scheme?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram); (a) and
(b). As will be seen from the Government of India, Ministry of Food resolution
No. PY.625/2 dated the 6th May, 1949 appointing the Committee, copy of
which is placed on the Tuble of the House [See Appendix I, annexure No. 48],
it was decided that before any large scale scheme of this type can be under-
taken it would be necessary to study a number of technical and other problems
regarding storage, keeping quality, palatability, dehydration, cost, ete. The
Committee has therefore undertaken its work on an experimental basis to study
the above problems and report its conclusions to the Government.

A statement showing the progress made by the Committee upto the end
of October 1049 was laid on the Table of the House in the November-December
Bession of the Constituent Assembly of India in reply to Storred Question No.
109 by Shri ‘Satish Chandra S8amanta on 80th November, 1949,

(c) The total amount of expenditure authorised upto the end of December,
1949 by the Committee in conducting its experiments, etc. (including estab-
lishment charges) is Rs. 4,21,948 with an estimated recovery of Rs. 2,04,821.

(d) A statement is laid on the Table of the House. [See Appendiz I,
annexure No. 49].

(e) The Government’s decision will be taken after examining the report of
the Committee which will be submitted shortly.
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TARGET FOR PROOUREMENT OF FooDp GRAINS

89. Bhri Sidhva: (a) Wiil the Minister of Food be pleased to state what is
the target fixed by the Gowernment of India for the procurement of food grains
for the year 19507?

(b) How much has so far been actually procured State-wise?
(c) How much is still required to be procured during the year?

(d) Is thera any prospect of Government's stopping import of food graing in
19507

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) Pro-
-urement targets are fixed by the State Governments in consultation with the
Government of India. The Btate (Governments’ present targets for 1950 aggre-
gate 54 lakh tons.

(b) and (c). A statement is placed on the Table of the House. [See
Appendiz I, annexure No. 50].

(d) No.

PoLisHING OF RICE

40. Seth Govind Das: Will the Minister of Pood be pleased to state if steps
are in contemplation to abolish polishing of rice as a measure of food economy ?

The Minister of Food and Agriculture (8hri Jairamdas Doulatram): The
Government of India had issucd a directive last year to all the States to ban
the polishing of rice in order to avoid to the maximum extent the loss of the
nutritive part of the rice, and the loss in outturn as & result of brokens and
bran produced in polishing through milling. i

FRUIT PRESERVATION AND CANNING INDUSTRY

41, Panlit M. B. Bhargava: (a) Will the Minister of Food be pleased to
state the number of the fuctories for Food preservation und canning industry
situated in the Union of India and the total investment thereon?

(b) Have th: Government of India any control over such factories and have
they got any administrative machinery to check and test the product from
these factorizs before they are put in the market?

(c) What assictance or encouragement do these industries receive from the
Government of India and State Governments?

(d) How do the products of these factories compare in quality and value
with similar imported products from foreign countries?

(e) How does the Tndian Industry of Fruit Technology help the develop-
ment of these industries?

The Minister of Food and Agriculture (8hri Jairamdas Doulairam): The
question should have been addressed to the hon. Minister of Industry and
Supply. Tt has_accordingly been transferred to the list of questions for 27th
February, 1950, when the hon. Minister of Tndustry and Supply will answer

it.
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RAILWAY AOCIDENTS

42. 8hri N. 8. Jain: (a) Will the Minister of Rajlways be pleased to state
how many railway accidents have happened since 1st January, 1950 giving the
details and dates of uccidents?

(b) What was the number of casualties in each case?
(c) What were the causes of accidents?

(d) Do Government propose to place on the Table of the House the Railway
Inspectors’ reports in each case?

(e) How many dependents of the persong killed in accidents and how many
injured persons have been given compensation in each case and what were the
amounts so given?

(f) What steps do Government intend to take to prevent such accidents?
(¢) Do Government suspect any sabotage in any of these cases?

(h)*What actions have been taken agamst the persons responsible for the
.accident in each cuse?

The Minister of State for Transport and Railways (Shri Santhanam): (a)
and (b). The number of serious accidents to trains carrying passengers
attended with loss of human life or grievous hurt, which occurred on the Indian
(tovernment Railways, since 1st Junuary, 1950, is Three. A statement showing
g{etuils including those of casualties in each case is luid on the Table of the

ouse.

(¢) and (d). The Government Inspectors’ Reports of enquiries into these
accidents, which will contain inter alia the causes of the accidents, are mnot
vet available.

(e) No compensation hus been paid so fur. All the three accidents are
recent ones and claims Commissioners have been appointed in connection with
the second and the third accidents to determine the amounts of reliefs due,
the first one being left to the Railway Administration itself for investigation
which is in progress.

-

(f) An enquiry is instituted into every such accident and suitable preventive
action, as warranted is taken.

(g) Prima facie no; reference is also invited to the reply to parts (c) and (d)
above.

(h) Suitable disciplinary action will be taken against the staff responsible,
as may be found necessary on receipt of the Reports of Enquiries.
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DELHI TRANSPORT SERVICE

43. Shri Hossain Imam: Will the Minister of Transport be pleased to state
the following facts about fares charged by the D.T.S. on 81st January, 1950,
for ordinary buses and Pullman services: (i) the fare charged between the
Secretariat and the next stage on each of the seven services, with the names
and the distances; and (ii) similar for the next two stages of each service?

The Minister of State for Transport and Railways (Shri Slnthumn}; Two
statements giving the information required by the hon. Member are laid on
the Table of the House. [See Appendiz I, annexure No. 51].

PROCUREMENT OF FooD GRAINS

44. Shri N. 8. Jain: Will the Minister of Food be pleased to state
whethet it is a fact that Government have asked the U.P. State to double the
quota of procurement of food grains for the year 1950 ag compared to last
year’s procurement?

(b) Have Government received any request from the U.P. Government for
allotment of food grain from the Centre to that State and if so, for how much?

(c) How much food grain are the Government releasing for that State?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) No.
But each State has been asked to maximise its procurement so as to meet if
possible all its commitments.

(b) and (c¢). U.P. Government have asked for a loan of 100,000 tons of
whent from the Centre and the Centre has agreed to make available this quantity.

ASSISTANEE TO FARMERS

45. 8hri N, 8. Jain: Will the Minister of Agnculture be pleased to state
what help Government are giving to the farmers of the Centrally Administered
areas to push the ‘“‘Grow More Food’’ campaign especially in the following
matters:

(i) providing interest-free loans to them for purchase of tractors and other
necessary agricultural implements for bringing waste land under cultivation;

(ii) providing subsidy and necessary materials for ginking Masonry wells and
tube wells; and

(iii) providing technical aid and advice specially in the matter of tractors?

The Minister ot Food and Agriculture (Shri Jairamdas Doulatram): (i)
Advances are given to the Centrally Administered areas for giving loans to
cultivators in respec} of their food production plans. No request for giving
interest-free loans to cultivators for purchase of tractors and other necessary
agricultural implements to bring the waste land under cultivation has, however,
been received from the Iocal Administration.

(i) A subsidy equivalent to 50 per cent. of the total cost of the masonry
well is given to the agriculturist by Government.

(iii) The Engineering Section -of the Ministry of Agriculture gives technical
advice to farmers regarding the types of suitable tractors and implements.

.



Monday, 20th February, 1950

PARLIAMENTARY DEBATES

(Part II—Proceedings other than Questions and Answers)

OFFICIAL REPORT

VOLUME I, 1950

First Session

of the

PARLIAMENT OF INDIA

1960



CORRIGENDA
to

the Parliamentary Debates (Part II-—Other than Questions and Answers), 1st Session, 1950;—

In Volume I,— -
1. No. 1, dated the 28th January, 1950,—
(i) Page (i) Col. 1, after line 4 insert “Ahammedunni, Shri V.C. (Travancore-Cochin”.
(ii) Page (ii), Col. 2, line 27 for “Rafi Ahmed, Shri “’read “Shri Rafi Ahmed”,
(iii) Page (iv), Col. 2, delete line 20.

2. No. 2, dated the 31st January, 1950,—~
% {¢, ArEdt Gfe & aifa & " ¥ e 9% AT 99
3. No. 3, dated the 1st February, 1950,—
(i) Page 32, line 13 for “ule” read “rule”.
(il) g% wg, 9fF ¢ & “qeaE” F @ 9T “q=E” 9F |
4. No. 4, dated the 2nd February, 1950,—
(i) Page 103, line 3 add “it” before «“is”".
(ii) g t03, NY ¥ g dfam ¥ a1y # “ot” & wEw w® “har’ 93
(ili) g% tee, F o & ‘o gR F At o€ AT gvn e N DT g AR
TR AR T EITRN T ST A I1T | & qF FEAT g
g % 99 FweT age mr @7 N
(iv) Page 110, line 5 from bottom for “humiled” read “bundled™.
s. No. 5, dated the 3rd February, 1950,—

(i) 15 1R, T df & “Trom” & oW T IR O |
(ii) Page 186, line 17 from bottom for “‘debator” read ‘“debtor”.
(iii) Page 188, line 18 for “unformity” read “uniformity”.
6. No. 6 dated the 6th February, 1950,—
(i) Page 204, line 20 from bottom for.“wdre” read ““are”.
(ii) Page 212, line 12 from bottom for “of” read “the”’.
(iii) Page 224, line 13 for “from” read “form”. e
(iv) Page 232, line 20 from bottom for “happens to be the Chairman and whether he could
be expected” read “ will act as its President; he is an 1. C, S. man and is, admiuedly,”.
7. No. 8, dated the 8th February, 1950,—
Page 315, line 19 for “refugee” read ** refuge”.
8, No. 9, dated the 9th February, 1950,—
(i) Page 369, line 24 for “are” read “am”.
(i1) Page 371, for line 18 read “giving me credit for having done something which should
really go to the”,

(lii) Page 389, line 2 from bottom for “khakad” read “khahad”.
9. No. 10, dated the 1oth February, 1950,—~
() Page 415, line 2 from bottom for “detrimetal” read “detrimentai”.
(ii) Puge 420, line 10 from bottom for “is” read “in”.
(fii) Page 431, line 3 from bottom for “L" read “s™.
(iv) Page 433, line 16 for “Trat” read “that”.
10. No. 11, dated the 13th February, 1950,—
(i) Page 454, line 25 from bottom after “‘was” insert “‘as”.
(i) Page 463, line 21 from bottom for « bled" read “then &djourned for”.
772 PSD. ;




(ii)
11. No. 12, dated the 14th February, 1950,—
Page 498, line 8 from bottom for “strach” read “starch™,
12. No. 14, dated the 17th February, 1950,—
(i) Page 591, line 6 for “atmosphede” read “atmosphere”.
(i) Page 604, line 4 for “inperils” read “imperils” and in line 6 Sfor “calus” read “Salus”,
(iil) 7% toc, 4fd & & “w” & T 9% ‘AT’ 0F
(iv) 955 coc, 9 13 & “qFI F oM T N a0 9 !
(v) % <to, MY dfir 4 & “z@” & vearg “aw” wrfaw 54
(vi) 9% v, T ¥ g0 iR T ‘TR’ F e Y g W AN
“dre” F gz VT gE
(vii) Page 616, line 12 from bottom for “then™ read “their”:
(viil) %5 34, 9T fu Famad '@ T T A 0o F wix F cqm”
& T 9T “HGFAT 93 |
(ix) Page 637, omit “last line”.
13. No. 15. dated the 20th February, 1950,—
(i) Page 659, line 12 for “acpital” read “Capital”.
(ii) Page 662, line 21 from bottom Sor “of the” read “in the”.
14. No. 17, dated the 22nd February , 1950,—
(i) Page 708. line 15 from bottom for “States” read “State”.
(ii) Page 723, line 21 omiz “It ix” before “Jowan”.
15. No. 18, dated the 23rd February, 1950,—
(i) Page 751, line 13 from bottom for “Begal“ read “Bengal”.
(ii) Page 758, line 24 from bottom Jor “turbulation on accuont ' read “tribulation on
account”.

(iii) 9% wio, AY A dfR ¢ ¥ g & “qy EEF WA AR g A" aq )
(iv) 7% oo, 1 Fdfm o § ‘g A “Fg0” 03

(v) Page 783, line 2 for “a” read “as™.

(vi) Page 798, line 2 for “coutry” read “country”,

(vii) Page 800, line 9 from bottom for 33 percent”read “

333 percent”.
{viii) Page 801, line 6 for “ward” read “award”.
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Volume I—28th January, 1950 to*23rd February, 1950.

Pacms
SATURDAY, 28TH Jmmy,.l%()r
Members Sworn . . . . . . . 1—8
Deaths of Dr. Hari Singh Gam' and Shri B. L. Mxttet . . . 6—17
H. E. the Governor General’s Assent to Bills ~ . . . . . . 7
Banking Companies (Amendment) Bill—Extension of time for p‘eaent«f:o"
of Report of Select Committee - . . . —8
Industrial Disputes (Appollate Trib ') Bﬂl—EY i of tune for pre-
sentation of Report of Select Committee . . . 8
Mines Bill—Extension of time for presentation of Report of Seloct Committee 8
Industries (Development and Control) Blﬂ—Extansmn of time ior presen
tation of Report of Select Committee . . . §—2
President’s Address to Parliament . . . o . . . . 9
TUEsDAY, 31ST JANUARY, 1950—
The President’s Addrees to Parliament . . . . 11—26
WEDNESDAY, 15T FEBRUARY, 1950—
Motion™ for Adjournment re Ruthless Parsecution of Hindus in East Pakistan 27—28
Rules of Procedure and Conduct of Busi . . . . . . 28—32
Panel of Chairmen . . . . . . . . . . 32
Motion on Address by the President . . . . . . . 32—43,
' 44—84
Member Sworn . . . . . . . . . . . 4“4
THURSDAY, 2ND FEBRUARY, 1960—
Paperslaid on the stle—Ordmanoes promulgated awaowmber December
Session, 1949 . . . 8586
Motion on Address by the Proexdenb—oomd . . . . . . 86145
Fripay, 3RD FEBRUARY, 1950—
Papers laid on the stle—Amendmente to Reserve Bank of India (Note Re-
fund) Rules, 1835 . . . . . . . . 146
Committee on Petitions . . . . . . . 348

Motion on Address by the Presxdent—amdd . B . . . B 146—159
Insurance (Amendment) Bill—Extension of time for presentatxon of :eport of

Select Committee. . . . . . . 160
Point of Order re Courtesy to the Chair . . . . . . . 160
Panel of Chairmen . . . . . . . . . . 161
Rehabilitation Fi Administration (A d t) Bill—Passed as amended - 161—185
Tnsolvency Law (Amendment) Bill—Passed as amended . . . . 185—193
Delhi Road Transport Authorxty Bxll—stcussnon on mohon to refer to Select

Committee—not concluded . . 193—195

MONDAY, 6TH FEBRUARY, 1960—
Papers laid on the Table—
Supplementary Statement showing action taken on remaining promxses and

undertakings given during Budget Session, 1049 . . . 197
Comumittee on Civil Aviation . B . . . . . . 197199
Dolhi  Road Tmnsport Authonty Bl]l——-Consldorat ion of clauses—not

coneluded. : . . . . . . . id- 250

@
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TuEspaY, 7TE FEBRUARY, 1950— Paces
Papers laid on the Table—

Petroleum Concession Rules, 1949 . . . . . . . . 251
Annual Report of the Damodar Valley Corporation, 1948-49 . . . 251252
Damodar Valley Corporation Budget Es{imates for 1950.-51 . . . 252
Delhi Road Transport Authority Bill—Passed as amended N . 252—283
Army Bill—Referred to Select Committee . . . . . . 284—308
Air Force Bill—Referred to Select Committes . . . . . 308—309

Patents and Designs (Extension of Time) B:H—P&saed as amended . . 309—312
WEDNESDAY, 8TH FEBRUARY, 1960—

Congratulations to Parliament from Argentife . . . . . . 313

Pastponement of Questions . . . . . 313

Undesirable Immigrants (Expulslon from Assam) Bll.l——Cousldemtxon of
clauses—not concluded . . . . . . . 313—350

P HURSDAY, 9TH FEBRUARY, 1050—
Motion for Adjournment—

Imposition of Curfew and Control of Bareilly by Military . . « 351362
Resolution re—
Abolition of Night Air Mail and Passenger Service—Lapsed . . . 352—353
Compensation to Refugees for losees—adopted as amended . . . 353—401
Qualifications for Election to Parlinment and Legislatures of States—not con-
cluded . . . . . . . . . . . . 401—404
Frmay, 1075 FEBRUARY, 1950-—
Message from the President . . . . 405
Industrial Disputes (Appellate Trlbu.nnl) Bxll-—-Presontatlon of Report of
Select Committee 406
Mines Bill—Presentation of Report of Select Comxmttee . . . 465
Industries (Devalopment aud Control) Blll—Presenta.tmn of Report of Selaot
Committee . . . . . . 405
Undesirable Immxgra.nts (Ex-pulsxon from Assam) Bxl.l—Consldara.tlon of
clauses—not conoluded . . . . . 405—448

MoxNDAY, 13TH FEBRUARY, 1950—
Undesirable Immigrants (Expulsion from Assam) Bill—Pasved as amended . 449—463
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PARLIAMENTARY DEBATES )
(ParT [I—PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS)
Monday, 20th February, 1950

The House met at a Quarter to Eleven of the Clock -
[Mgr. SPEAKER in the Chair)
11-45 AM.

QUESTIONS ‘AND ANSWERS
(See¢ Part I)

INDIAN RAILWAYS (AMENDMENT) BILL .
The Minister of State for Transport and Railways (Shri Santhanam): I' beg

1o move for leave to introduce a Bill further to amend the Indian Railways Act,
1890. ’

Mr. Speaker: The question is:
1890.

The motion was adopted.

Shri Santhanam: I introduce the Bill.

.

That leave be granted to introduce a Bill further to amend the Iudi@ Railways Act,

HIGH COURTS (SEALS) BILL _
The Minister of Homg Affairs and the States (Saidar Patel): I beg to move
for leave to introduce a Bill to provide for the use of seals of common form
and design by the High Courts in the States.
Mr. Speaker; The question is:

““That leave be granted to introduce a Bill to provide for the use of seals of common form
and- design by the High Courts in the States.”

The motion was adopted.
Sardar Patel: I introduce the Bill.

. ARMY BILL
EXTENSION OF TIME FOR PRESENTATION OF -REPORT OF SELECT COMMITTEE.
The Minister of Defence (Sardar Baldev Singh): I beg to move:

‘“That the time appointed for the presentation of the Report of the Select Commitiee on’
the Bill to comsolidate and amend the law relating ‘to the government of the regular Army,
be extended upto Friday, the 10th March, 1950.” ’

Mr. Speaker: The question is:

“That the time appointed for the presentation of the Report of the Select Committee on
the Bill to cousolidate and amend the law relating to the govermment of the regular Army,
be extended upto Friday, the 10th March, 1950." .

The molion was adopted.
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" AIR FORCE BILL g
KEXTENSION OF TIME FOR PRESENTATION OF REPORT 0F SELECT COMMITTEE.
The Minister of Defetice (Sardar Baldev Singh): I beg to move::

“That the time ;ppoinbed for the preaeni.atio:n‘of the Report -of the Seléct Comimittee on
-the Bill to consolidate and amend the law relating to the government of the Air Force, be
extended upto Friday, the J0th March, 1950.” : .

Shri B. K. Chaundhuri rosc— .

Mr. Speaker: I have not put the motion to the House. I will'put the motion
to the House and then the Member may ask questions. That will be the vurrect
_procedure.

Mr. Speaker: Motion moved: i

“That the time appointed fov the presentation of the Report of the Select Committee on

:the ‘Rill to consolidate and amend the law relating to the government of the Air Force, Le
extended upto Friday, the 10th March, 1950.”

Shri R. K, Chaudhuri (Assam): Is it competent for a Member of this IHouse to
enquire into the reason for asking these extemsions? ~ )

Mr. Speaker: It is perfectly in order.

* Shri R. K. Chandhuri: May I put that question as to why in both places
he is asking for extension of time?

Sardar Baldev Singh: The reason is that both the Bills are identical and
most of the provisions in the two Bills are common. Each Select Committee
has to take into consideraton the recommendations made in the other Bill.
Therefore in order to facilitate matters, we want both these Select Committees
.10 ‘compere the recommendations that they are making.

‘Mr. Speaker: The question is:

““That the time appointed for the presentation of the Report of the Select Committee on
the Biil to consolidate and amend the law relating to the government of the Air Force, be
-extended upto Friday, the 10th March, 1850.”

The molion was adopted.

CONTROL OF SHIPPING (AMENDMENT) BILL

The Minister of Commerce (Shri Neogy): I beg to move:

‘““That the Bill further to amend the Control of Shipping Act, 1947, be taken into
consideration.”

The necessity for this amending Bill has arisen more or less out of &
technical sibuation that has been created by a decision of the Federal Court.
The Control of Shipping Act would.normally expire on the 3lst Mareh 1950
but by the amending Bill which was passed in 1948, a proviso was added’
empowering the Central Government to extend the life of the measure, if
necessary, for a period of one year beyond the 31st March 1950. A Bihar
case which came up before the Federal Court, whose decision is reported in
Federal Court Law Journal 1949 July}/\August Number, the heading being—
Jatindranath Gupta Vs Province of Bihar—involved an issue which %ms some
bearing upon the legality of the provision of this character under which the
Executive Government can extend the life of an enactment by virtue of a
provision in a law passed by the Legislature itself. Sir, the observation of
the Honourable the Chief Justice of the Federal Court in that case is to the
following effect: :

“The power to extend the operation of the Act beyend the period mentioned in the Act

prima facie is a legislative power. It is for the Legislature to -state how long a particular
legislation will be in operatian. That cannot be left to the discretion of -some other body.”

842
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Although the decision’ was in specific terms.applicable to  the cfse From
Bihar, we are advised that it is right that we should come ulf-before the House
in order to avoid ary difficulty that may arise hereafter with regard to the,
operation“of the proviso which I have already referred to. N

Normally it would have been sufficient therefore to ask for the extension
upto the end of March 1951 because that was the utmost limit upto which
the Executive Government. could have extended the life of the enactment by
virtue of the provision of the proviso to which I have referred. I may tell the~
House that this particular measure viz., the Control-of Shipping Act is going
to. be incorporated into the Merchant Shipping Law of the country which is
under revision. ' Now, the Merchant Shipping Law of the country'is containéd
vot merely in the Merchant Shipping Act, 1923 of the Indian Legislature but.
a considerable number of stctions of the  British Merchant Shipping ‘Aet also:
apply to India. Indeed the Indian Merchant Shipping Act can be described
justly as a eupplementary eractment supplementing the British Jaw as appli-
cable to Tndia. This is a position which is not going to continue and should
not be allowed to continue very much longer. =~ Government had therefore undef-
taken a comprehensive revision of the whole law of which the enactment;
which is now before the House for purpeses of amendment, will form only a
very small part. I-am glad to be able to assure the House that so far as the
departmental drafty of this very infiricate and rather technical measure is
concerned, it is almost ready. The departmental draft will now be put into
the hands of our Draftsmen who, as the House knows, are very busy because’
of the numerous Bills and Select Committees that have to bé handled by them
during the Legislative Session.” It is my hope however that soon after the-
present Legislative Session is over, the draftsmen will be able to give their
attention to the departmental draft proposals and that it will be: possible for-
us to introduce the comprehensive measure dealing with Merchant Shipping
Law of the country sometime either during the next session of this House or
pethaps during the next Budget Session. )

If meanwhile the general elections take place, that will make the position
somewhat - difficult so far as the progress of legslatioh is concerned. Apart
from the uncertainty of the time-table of the general elections on which will
depend the time-table of the legislature, there will have to be two Houses
whose consideration will be required as a condition of passing any measure in.
the future.  For that reason, as a measure of abundant caution I have sought.
to ‘extend the life of this enaetment by two years, that is to say up to the end
of March 1952. In view of the circumstances that I have explained to. the
House I very much hope that this measure will be -adopted as an entirely non--
controversial .measure. ‘

Mr, Speaker: Motion moved:

“That the Bill .further to amend the Control of’ Shipping Act, 1047, be taken into
consideration.” N )

Shri Sidhva (Madhya Pradesh): The hon, Minister has stated the. reasons
why he desires two years’ extension for this measure. -At the same time he
also explained that the comprehensive draft Bill is nearly ready and will be
~considered after this. Session is over and -placed before this House at an carly
date. In that event I fully appreciate the comprehensive changes-that wilk
‘be required in this Act, in view of the changes that have taken place in our
-néw set up. I would not therefore grudge a very short extension of six months -
and 1 am prepared to go up to one year even. But when many Indian shipping
questions are invglved I do not understand why- the hon. Minister desires
two years’ extension for this Act. ! : ’

Under this Act many important factors are to be considered relating to
~Passenger fares and cargo freight. When this Bill was moved in 1938, uider
elause 6 passenger fares and cargo freights had also.tg be taken into consideration
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and this becomes at the present juncture very important, in view of the fach
th'a-t several “eompanies - have -raised the passenger fares in' coastal shipping
without -any consideration of the travellers’ interests. This grievance had been
ventilated in this House by way of interpellations on many oceasions and the
answers certanly - weve ‘not “satisfactory. ~When this present measure is being
considered I would ke to know what steps Government intend to ‘take in this
respect; whether they are going to appoint an Advisery Committee similar to
the :}dwsory Commjittee on the Railways, which exists for the purpose of
ensuring passengers’ benefits and fair cargo freights for the trades? The pre-
vicus Government once upon a time stated that they considered this

matter to be really very important and that they would consider appointing
an .\Ady:sory Commiftee. ’

Those who have travelled on deck in Indian ships on coast lines know what
hardship and suffering thgy have to undergo while travelling on deck. Railway
travel in third class is far better than deck travel on coastal lines where
conditions are very derogatory to the travelling public. There are no proper
facilities as regards water supply or latrines or food as also as regards the space
allotted to the passengers. Certain companies have also been increasing the
cargo freights according to their whims without any consideration for the public.
All these points which are important have been stressed many times both in
this House and outside. Mahatma Gandhi had taken a very great interest in
the improvement of travelling conditions for deck passengers. He had personal
experience of the great hardships and inconveniences suffered by the deck
passengers. He had also suggested the appointment of a committee to go into
this- master, for the purpose of inquiring into what improvements are needed
and he had al-g suggested the appointment of a permanent committee. I do
not know whether until the proposed Bill comes into force Government will

- consider this aspect of the -question, namely the appointment of a
12 Noox commiitee to look into this matter. While the hon. Minister has
- asked for twe years, the Act may not come into operation before
three years. ~During this period what steps do Government intend to take
regarding . Indian coastal shipping, which is abeolutely in the hands of
the people of this country, regarding better travelling facilites and also as
regards cargo freight. The Act comprises of various sections and 1 do not want
to.waste the time of the House by dealing with them, because it will not be
proper under this very small Bill, where only an extension is required. But
these two ure very important factors which I hope the hon. Minister will con-
gider irrespective of when the ineasure may come before the House for enact-
ment, -I would ask the hon. ‘Minister to say whether under the provisions of
‘the present Act he would take steps to see that committees ‘are appointed or
at least definite sieps are taken in this direction, viz., to improve the counditicns
of the travelling public. as also to consider the cargo freight from one port. to
another. Otherwise, if it is possible, T would request bim to amend the Bill
to ‘give ‘the extension for one year only, so that the House may have ‘an
opportunity at an early date of discussing this important measure rather than
bolding it"up for two: years. :

Shri B. Das (Orissa): It was gratifying to me to hear that the Federal Court,
which is now the Supreme Court ‘of India, was alert about the rights of the
legislature  and was elso alert enough to -see that the Executive did not take
too ‘drastic powers into its own hands. For that I congratulaté the Supreme
Court:. :

“While T support the main principle of the. Bill that the Control of Shipping
Act should be extended till 1952, I am at a loss to understand ‘why the Govern-
ment of India did pot issue Adaptation  Acts and General Clauses. Aets as had
been issued after the 1935 Constitution came into existence. If we look .into
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our enactments we find them strewn with the ghosts of the Crown, His Majesty
the King, the -British Government and s6 many other things. Those of us .
who participated in framing ‘the Constitution felt that simultaneously with
the irauguration of the Republic on' the 26th January, 1950 -the Government
of India and their advisers would have supplied the Members of this House
and the general public with an Adaptation Act, by which these ghosts would
have vanished from our enactments.

I am glad that my hop. friend Mr. Neogy took us inio hie confidence about
the amerdment of the Indian Merchant Shipping Act. My hon. friend :Mr.*
Sidhva expatiated on what the general public expeeted in the ‘matter of the
new Shipping Act. Whatever it be it should be the enactment of a free
Government of Indin. My hon. friend Mr. Sidhva, I think, looked into the
"future. If we dfollowed: this practice as a precedent, namely .that every
Ministry will examine the existing Acts and modify them to suit our future
conditions, probably the Government of India’ will not come forward with a
general amendment of all the Acts. I would suggest that it is your. pre-
_rogative to demand from the Government of India the reason why they have’
not followed the wholesome practice, which they followed after the 1985 Act,
namely to amend the enactments of India to suit the principles of the Consti-
tution under which we are functioning. My hon. friend Dr. Ambedkar~is not
here but 1 do hope my hon. friend Mr. Neogy, being the astute politician that
he was in the past, will enlighten us as to the intentions of the present Cabineb
and the Government of India and why they are playing such dilatory tactice
thus bringing us shame and humiliation. =

1 find that another Bill has been intreduced the other day by my hon. friend
Shri Jagjivan Ram for the purpose of consolidating all the Labour Aets. Tt
is a desirable thing. But whereas he is keen to consolidate all labour legislation
—which raise serious difficulties and obstacles agninst the factory owners' and
employers—at the same time I think it is an Act whieh is necessary. He has
introduced that Bill and we will discuss it soon on the floor of the House.” But
T am most anxious that the Government of Inda should not continue the old
Acts without adaptation. They must introduce adaptation clauses so that
nobody will continue to think of the names of ‘‘the Crown’’ or *‘His Majesty s
Government”’ and such other associations with the U. XK. Government. Those
things must be removed from our enactments. )

With  these remarks, Sir, T support the motion.

Shri Himatsingka (West Bengal): I heard my hon. friend Mr. Sidhva but
I think after the explanation given by the hon. Minister he should not have
raised this question.  There s no bar to any comprehensive legislation being
brought in simply beczuse we shall be extending this Act for two years. This
matter was considered in the Advisory Committee attached to the Ministry and
it was felt that.in view of certain difficulties which might crop up and in view
of the remarks made in the case that has been decided-by the Federal Court
-it would be better if the time is extended by two years. The difficulties that -
have been pointed out by Mr. Sidhva can also be met with under the existing
_ Act. There is nothing in the present Act which can stand in the way-of
reforms being introduced. Therefore there is no reason why this Act should
be curtailed to one year gnd not extended to two yesrs.

. Shri Neogy: My hon. friend Mr. Sidhva is evidently labouring under a
misapprehension when he thinks that the remedies that he wants to be applicd
o certain complaints that he has voiced from time to time cannot be applied
under the present Control of Shipping-Act. For instance, he has mentioned
two particular points. One is as regards relief in the matter of passenger fares

~and cargo freight, and the other is as regards the grievances of deck passengers.

So far as the first point is concerned, the S‘House is aware—because I had to
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answer ab least one question on the subject—that we have already set up 2
Board under the Control of Shipping Act- itself, because that provides for the
appointment of a Board for purposes of recommending the' rates and. fares,
about which feferences may be made to any such body by Government.

Shri Sidhva: When was it?

Shri Neogy: That was long ago. I think I answered my hon. friend’s own .
question. :

However, that body is functioning with respect to certain specific complaints
that were made about the rates and fargs on the-Konkan coast. '

As regards the question of deck passemgers’ grievances, there is another
body ‘which has been set up, and in regard-to which a press communique was
issued some time ago, to go into this question of grievancds of deck passengers.

Shri Sidhva: What is the result of it?

Shri Neogy: I do not yet know, becsuse that body has to meet and submit
its report. :

Shri Sidhva: When was it set Qp?
‘Shri Neogy: Several weeks ago.
Shri Sidhva: What were they doing all these- weeks?

 Mr. Speaker: Order, order. The hon. Minister is replying to the fear
expressed that if this is delayed then under the present Act the relief that
the hon. Member wanted would not be possible. He is saying that the relief
ig posgible.

Shri Sidhva: But nothing has been done under the Act:
Mr. Speaker: Order, order.

Shri Weogy: None of my hon..friend's fears would be removed simply by

the passing of ths consolidating measure. If Government are remiss under the

- present circumstances, where they have ample power to take ‘action on the

{ines sought by him, Government may as well continue to be negligent of the

interéstsdof the public in those very matters even if the consolidating meusure
is passed.

My hon. friend Mr. B. Das also scems to be labouring under a mis-
~apprehension. It is not a question of passing any adaptation law for the
purpose of -avoiding the application of the British law in regard -to ‘merchant
‘shipping- matters. Orders or adaptation laws can function only with reference
to the legislation that has already been passed by the Legislature of this
country. And adaptation is intended to bring the ptovisions of the law of -the
“Indian Legislature itself into ‘conformity with any provision of the new Consti-
tution that may be necessary. If my hon. friend wants to suggest that
- we could hsve taken recourse to this adaptation procedure for the purpose of
.adopting the pumerous provisions of the British- law as our own, then I am
" “afraid hs ‘would be guilty, of attempting-to encroach upon the functions of this-
sovercign Parliament. It is this Parliament slone that cen possibly adopt
any provision of.the British law that may apply to us in the transitional
conditions of the country but which must form a part of the law of the land,
itself, hased on the authority of this sovereign Parliament. I am afraid proper -
appreciation is wanting of the complexity of this particular problem. Here is .
the Indian Merchant Shipping Act. It consists of 206 Bections most of which
are of.a fechnical character. Apart from all these Sections some of which -
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have from time to time been amended, the experience in the working of this
yarticular taw ‘points to the necessity of revision in certain particulars. That
again requires technical examination, apart from examination from the Drafts-
man’s point of view. Then again, the question of adopting—not adapting—
the provisions of the British enactment and of making them suitable to Indian
conditions, is not a matter to be dealt with light-heartedly. I can again assure
the House that evervthing possible is being done and, as I have already stated,
departinental proposals in the form of a draft are almost ready and it is my
hope . that it would be possible to introduce that Bill perhaps towards the
end of the next session, and if that is not possible, at any rate towards the
beginning of the next Budget Session. It is in these circymstances that I
plead for the extension of time by two years.

Shri B, Das: I was referring to the general question of adaptation of our:
laws. .
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